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ey AR IRAR ST FATA
(e AR URAR weaTor fa9m)

RIPR R

7% foeel, 20 FamR, 2013
ALHLI. 759(31).— P WRER, AL AFRIG @Ry AR TRGT—fasm e, §7aR, srafaas, 2012
(2012 @7 38) B GRT 30 FRT Y& ARHAT BT FANT PR g, Fr=ifeiRaa o ol 8;  ererfq —

1. Gfgra am AR aR¥".—
(1) 39 i &1 G W I AHRTE W@Re iR dfNeT—ase W, § e fH, 2013 ®
(2) A SO H gHTEH B ARG DI UG B |
2. GRHTYIY : 37 fdl & 59 9@ {6 A & o= eruferd = &1, —
(@) ST | I ARSI AR ARST—{Asa |ver, S aR IfSfaH, 2012 (2012 &7 38) 30T @
(@) feers | @R &1 fewe g @
(1) RIS ARG Ry iR dAET—fIs e @R Ifid '
(1) STedel | AR BT e AT
(S) arT & AfAfrd @ arr Afiud & |

3. X fafecar dsnfe R fafecar e gfafafer &1 amfde@—(1) $d ReR, R Tq o arT 5
P IU-GRT (1) & @S (1) & AN I & A= & wao & fog, TR fasme s gaiRiee™, &1
IR w1 aren g IR Rifdear dentie dwera & AfaRe dicdred iR Il B &I § ad §U B 3
Fftral @1 AmAfie Hef

5059 GI/2013 (1)
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wg ¥E & A9 @fe R 9 e IS amfie w@red ok de—faem |, dedR 9 i B8 WeR &
A felt Ity ARG ARy iR dfFe-fage e ¥ BT, @R Q1 ARG WRed iR dfe—fase |
Heferd faem e wfer ura fesd) Aar dReme & g

wRg I8 IR & 9 o=y denfie dmffde 8 7 foedl aamma faeafdere @ 9fds, @@er |aell ok
Hifde g™ & &3 &1 @nfd o ve—va @tk B8R |

2) P PR, JAFTTH B aRT 5 & STIRT (1) & TS (2) & 3efi9 I & AR & o & forg
IR fasafdeneri & agfder™ Sari & IR afd=a § 9 e IS aFtae W@eed iR dFe—faee R,
AR | TEAfE far S ok & aefde afaff 9+tie w@res &k die—fagm & Sdfda fafte faen
faRy &1 8|

4. IHRHS REPAT &1 AT IF1L— 989 Ao A B9 959 & d@d 4 gs ol smafes Rt @,
TerRefd, A @ aRT 5 & IS & FITAR AN a7 AT §RT 9 S |

5. A DI ARKAT MR HA— 31egel 17 Ham —

() ¥RIM & PRAR & Aded & oy T Hadl B T T iR U TRpAT BT TR B, S AR
gR1 SuH ffed @1 Y ;

(i) W & bt AR SHH WY B AERE THeT B B e 8
(iii) HRI @I dEb AT AR UUdH I8 DI T HAT ;

(iv) i R & sreue & wU H Brd HRAT 3R

(v) afe srawad 81, HRIF & ARl & I AGRl B Fellg o |

6. Jeue, SUTEHE MY ASH & W—(1) WRUH & ¥y, Uy I A Pls A<l AT UIRAHAE O b
FPaAR A8l B8AT R, Tl I @ik e WY, of Ih Ife P 8| Nrdr a8 AfS—m & grT 31 & erefig
foxfera fafeet & o o &1 9= B |

(2) "9 M (1) @ BIs 919 W FReE B AR 81 B Sl Fqerd & ug | Heli | 9dd iR WK o Fahdl § |

7. Tl wffai— (1) v el foa sfafa wafeq o sl S g J3rera & gfafife & forg g afa
H I & BT wew fl g |

(2) WA SRAFH B GRT 11 B SU-GRT (5) F ITIAR T ARG FAf, T FuaT dHfd, Tb Wl 999
AR, sruare wdee Afafa, e ok Aifved |fafa, afoa |fif, graias affa ar {60 o= el a1 agel
afafeat @1 f 1fed ) Fd |

(3) %oy for wfffay @1 fFr=iferad Amder fMfdse fby ST, & 89 W faaR ol oiR oot RywiRer <fl, srerf —
@) AR B Wity iR e g arel a1f¥e oy & T D) et gRer R ;

(@) AR @ Uradiord Wiadl iR &g <2 aTel 9oic UTddherd;

@@ 1 Y U (URN) F Ford & ol YR ;

(@) HRIH | Hey & drel fFaremRl & Wield 9 e i ki qme ;&R

(€) TH T A1l S UiE dRrs Ud W 3Mfde @1 fFraremeil & A iR Wiafa ¥ Heta € |

8. Ue ¥ giaa &3 ik 89 W FrgRea &m —

(1) dm, goie d faffee Sueael ofR =g ARGR §RI FHI—A9T W ORI fPU U el & aregedl= I8d gu
B WRHR GRT AT IFAIad U 9a9 48 iR T8 99 IT a9 R g B GoTd dx FhN, SdT Sl 4
FfeRor BT R IF yeAH fafafde @

Ry I8 P R el WR & B ug &1 Gord, Rar =1 IRBR & Yd JJAGT & T8l [ha1 S ;

WY IE 3R P U_l & Gord Bl ARKIN T TN BRI AT Haid ARBR §RI AHI—FRI W RN By 7Y e,
3t IURN &7 FAT rgurer Y fomar SR |

(2) FTT WRHR B Yd AR ¥ WRAM gRT Fewa & g8 W Fghe anft |
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(3) oteme, fiqwrd & Bl WR O AT UG ANT AT fBAl /=7 ge1 4 # ug & Reh 81 W AR T Fewa &
Fgfts & w9 9@ & folu Rifeca dar & Usan AR @1 B8 A I 3FEd fafy & foy feee & ol o
<G & forg fFrgeh B AT

g IE & W Ao aewi # 9 el @i 1 59 SR & foy S g fhy SN BE A A 3Ffde oafyy
¥ forg fFeeres & wu # fg® = w5

g 3R b afe WA s @1 orafd ©: A1 4 1P 8 &l {9 & ar Ul FRYRe 1 ©E A & uweErd, AR
TR $R P Usel bwid WRBR BV Yd FFAT ol ST |

(4) " # 9t @ vaifd, smy i WAfdre oEag ok faf uel wr fgfeal @ Wt o fawdl ofR war @
T g8 B S A ARG W@y R dfFe-fage WvermE, SR fafrm, 2013, @ fafAfdse €

(5) I AARTE @Ry iR df¥e-fasme wiftd favafdeney & HHEr) Wd: IS AEd 39 AU AR &
e 99 SIGH 3R S9h a3k |aT T It q81 91 X& iy |

9. 9uIC UIdHdT— TR B Uddbierd Wkl 3R @31 ®1 R - aren difve goic - faffde w9 9 &k
W Y H Sl Pl ARPR GRT SMUBRT B S T 4R H IR B Sl 3R W =i IRBR §RT NG
IRIE qa o4 Aol # aga fam Smg, sreri;

IT U — IR AT @ ¥ Gefed, 3R
AT Q1 — Aol g A Fafed
10. G @Y fAfer S sy SE™ 3mever —
(1) S @1 [ 7 S @ T8 I IBH AR H TEIGd da B B o wmrar § s fear som |

(2) Freered & grRT A Farfera 8 ok [ & amexer fFeee a1 e & gRT SHE! R A UIgd A= &
ol AfEPRY R BWERT = gRT fhar SQm |

@) T A & A & oIy G & oikdl AR R SHa! Wefid Sid B AT |
11. aifie oarel & faavor —

(1) " @ aifffe oErell @ faaver e sfavfd gor o ff 2 U9 weu # BT O el WRAR gRT
ST faram e |

(2) 31 9T B FHIC B dTel Tdd a9 & HeeT @ dqrel fAaRol B 96T @] Riel R & ARl sl ARBR
ENT IHI—Hg T Juferg wkeam # qifafRs ufadl & 91 U 9Hg 96 ho i WRAR Bl SR @ Sl S
P ARBR gIRT BRI fhar S |

12. aiffe RAIE — arT 20 # P aiffe RAE 31 A€ @1 99 e arel fadig ad & Fafta erfl ok =i
SR gRT AT e wear # MfaReh ufcdl & A1 & 999 0@ i WRBR DI IJd D1 STl ST s
ARBR GRT BT fbar Y |

13. faa=ofi— SR fAeRMORIT iR a1 &1 W 9y iR AT H <7 ST SRR gRT 3uferd far Sy |
[W1. 4. ). 18013 /08 /2012—W.Ud.—1]

G oA BT, AYeH WAl
MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health and Family Welfare)
NOTIFICATION
New Delhi, the 29th November, 2013.

G.S.R. 759(E).—1In exercise of the powers conferred by section 30 of the National Institute of Mental Health and
Neuro-Sciences, Bangalore Act, 2012 (38 of 2012), the Central Government hereby makes the following rules, namely:-
1. Short title and commencement.—
(1) These rules may be called the National Institute of Mental Health and Neuro-Sciences, Bangalore Rules, 2013.
(2) They shall come into force on the date of their publication in the Official Gazette.
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2. Definitions.—In these rules, unless the context otherwise requires,-
(a) “Act” means the National Institute of Mental Health and Neuro-Sciences, Bangalore Act, 2012 (38 of 2012);
(b) “Director” means the Director of the Institute;
(c) “Institute” means the National Institute of Mental Health and Neuro-Sciences, Bangalore;
(d) “President” means the President of the Institute;

(e) “section” means a section of the Act.

3. Nomination of representatives of non-medical scientists and medical faculties.—

(1) For the purpose of nomination of members under clause (j) of sub-section (1) of section 5 of the Act, the
Central Government, in addition to one non-medical scientist representing Indian Sciences Congress Association,
shall nominate another six persons having due regard to the furtherance and objects of the Institute:

Provided that three persons shall be nominated from medical scientists, out of which one shall be from any
Mental Health and Neuro-Sciences Institute under Central Government, other than National Institute of Mental Health
and Neuro-Sciences, Bangalore, and two from any recognised Institutes of repute in disciplines pertaining to mental
health and neuro sciences:

Provided further that another three scientists nominated shall be one each from the disciplines of
biological; behavioural and physical sciences, of repute, from any recognised University.

(2) For the purpose of nomination of members under clause (k) of sub-section (1) of section 5 of the Act, the
Central Government shall nominate four representatives of medical faculties from Indian Universities of which one shall
be from the National Institute of Mental Health and Neuro-Sciences, Bangalore and the representatives so nominated shall
be from different disciplines pertaining to mental health and neuro sciences.

4. Filling up of casual vacancies. —Any casual vacancy in the office of a member, other than ex officio member, shall be
filled by nomination or election, as the case may be, in accordance with the provisions of section 5 of the Act.
5. Powers and functions of the President.—The President shall -

(i) perform such duties and exercise such powers for the conduct of business of the Institute, as may be vested in
him by the Institute;

(ii)) have powers to review periodically the work and progress of the Institute;
(iii) convene meetings of the Institute and preside over every meetings;
(iv) act as Chairperson of the Governing Body; and

(v) offer advice to other members of the Society, if needed.

6. Allowances of President, Vice-President and Members.—(1) The President, Vice-President or any member of the
Institute shall not be entitled to any allowance or other remuneration and shall, however, draw the travelling and daily
allowances, if any, to which he may be eligible under the regulations framed under section 31of the Act.

(2) Nothing in sub-rule (1) shall apply to the Director who may draw the salary and allowances attached to the post of
Director.

7. Standing Committees.—(1) There shall be constituted a Standing Finance Committee, which shall include the
member not below the rank of Joint Secretary representing the Ministry of Finance.

(2) The Institute may also constitute an Academic Committee, an Estate Committee, a Standing Selection
Committee, Hospital Management Committee, Planning and Monitoring Committee, Grievance Redressal Committee,
Rehabilitation Committee or any other standing or ad hoc Committees in accordance with sub-section (5) of section 11 of
the Act.

(3) The following matters shall be referred to the Standing Finance Committee, which shall consider them and
make its recommendations thereon, namely:-

(a) annual accounts showing the receipts and expenditure of the Institute together with the audit report thereon;

(b) budget estimates showing the estimated receipts and expenditure of the Institute;

(c) all proposals for the creation of new post(s);

(d) all financial matters pertaining to the Institute other than acceptance of tenders; and

(e) all matters relating to the invitation and acceptance of tenders above rupees five crore.
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8. Creation of posts and appointments made thereto.—(1) The Institute may create posts, subject to specific provision
in the budget, and the instructions of the Central Government issued from time to time, on such pay band and grade pay
or pay scale as are approved by the Central Government, classify them into grades and specify their designations:

Provided that no post above the Additional Professor level shall be created except with the prior approval of the
Central Government:

Provided further that while exercising the powers for creation of posts as also for observing economy measures,
the instructions issued by Central Government from time to time shall be adhered to.

(2) The appointment to the post of Director shall be made by the Institute with the prior approval of the Central
Government.

(3) In the event of the Director proceeding on leave or resigning or the post falling vacant in any other
eventuality and till such time a new Director is appointed, the President may appoint the senior most Professor from
among the medical faculty to look after the functions of the Director for a period not exceeding six months:

Provided that the Institute may appoint, for reasons to be recorded in writing, any person from among the medical
faculty as Director for a period not exceeding six months:

Provided further that if the period of such appointment is likely to exceed six months, prior approval of the Central
Government shall be taken before granting extension of such appointment beyond six months.

(4) The method of recruitment, age-limit, educational qualifications and other matters relating to appointment to
various posts, and the conditions of service in the Institute shall be as specified in the National Institute of Mental Health
and Neuro-Sciences, Bangalore Regulations, 2013.

(5) The employees of National Institute of Mental Health and Neuro-Sciences Deemed University shall
automatically become the employees of the new Institute of national importance and their pay and allowances and other
service conditions shall continue to be the same.

9. Budget Estimates.—The annual budget showing the estimated receipts and expenditure of the Institute shall be
prepared in two parts as specified below and they shall be in such form as may be laid down by the Central Government
and shall be submitted to it in triplicate by the date stipulated by the Central Government, namely:

Part I- relating to Non-plan expenditure, and

Part II- relating to Plan expenditure.

10. Deposits into and withdrawals from Fund of Institute.—(1) All moneys credited to the Fund of the Institute shall
be deposited in any branch of a nationalised bank, at Bangalore.

(2) The said Fund shall be operated by the Director and withdrawals from the Fund shall be made by cheques
signed by the Director or an officer of the Institute duly authorised by the Director on his behalf.

(3) All bills for payment shall be pre checked by an Accounts Officer of the Institute.

11. Annual Statement of Accounts.—(1) The annual statement of accounts including the balance sheet of the Institute
shall be in such form as may be laid down by the Central Government.

(2) The statements pertaining to each financial year ending 31* day of March together with the audit report
thereon shall be forwarded to the Central Government, together with such number of spare copies thereof as may be
required by the Central Government from time to time, by such time as may be laid down by the Central Government.

12. Annual Reports.—(1) The annual report referred to in Section 20 shall relate to the financial year ending on the 31*
day of March and shall be submitted to the Central Government, together with such number of copies as may be required
by the Central Government, by such time as may be laid down by the Central Government.

13. Returns.—The Institute shall furnish to the Central Government returns and information in such form and manner as
may be required by the said Government.

[F. No. V-18013/08/2012-PH-I]
Ms. SUJAYA KRISHNAN, Jt. Secy.

SRR
% feeel, 20 FGaR, 2013

B 760(31).— T PR, LT AFRTS R 3R dARGI-Asm Wk, §9 TR, 3rfafaH, 2012
(2012 T 38) ®I URT 31 & AT ST SU—YURT (2) ERT & hAl BN FANT & gY, FforiRaa faffas = rdh &
peIfe—
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1. Gfera ™ ok IRW —
(1) 39 fmil &1 e w9 I AR waRey R dR¥eT-fase ke, deR fafE, 2013 2
(2) A IST9F H gHTH B ARG DI UGT B |

2. URMIG : 39 FrEl § S9ds 6 de | s omfaa 7 81, —

G) et 9 3= fafEt § by 9Rie warey &R dReT-fase e, @R, s, 2012
(2012 &7 38) IRV B;

) SuE” & 39 fafeml @Y Sl & Surey Sifiud €
) ETf | R b ARYY e 1 qurafer st €
) FREE” | R BT e I E;
(v) e W | $El WRBR & AIBI BT AT ¥ AR 89 Tl Jof ) ifa €
)
)
)
)

“FTEReT fa- e 3 Pl IR g1 faxia veer iR foizor & forv forfaa fom afing 8;
R W TS ARG R SR ARG as SR, SR 1T §;
“aeger’ W G BT Jeue AT B

IR SR YA s s WRER B Fad IRHR ol (@ iR ade @) 2013, v
3

) e i "EiTe Ry @R dfeT—fase WReH, §eR e, 2013 1 E;
) ITIRET” ¥ g4 fafrHl 5 orgRgEh arfia €
(xii) “AfIE” | GG AR IRN e @ dew—afa Jfvd €;

)

"Rl Afafrl ok dedf wfafaal” & e 6 Su ey (5) & i wfeq wwen o |fafrn ik
aeef afafern sifina @;

(xiv) "R FH" ¥ Bl GRER b HaD] DI AN AR R AT § S qot R & semed| €

(@) =9 fafem ¥ wg vl SR aregil S aRea € € Sa1 a8l 3Rl B o 6 S s § wmen
feam mar g |

3. Y B 46l BT U AN WIA—URME T a8 § B F HY Ub IR U T8I 3N WIH R 66
BT ST o SfeTel §RT AHY —9T TR J1qenRd far S |

4. HEIF & 4@ A B wRh.—(1) gy, fH N 99 GRH @ 98F goll HIT, R Od SHd T
Airerd | SR[ 9el $ gR1 9 WA & oy vy &1 faffds @=a gy foiRaa wu & 96& galr @l #i7 &1
g 98] W1 g8 Ul 5P gl A |

(2) oTemet, HRIM @ SRAIRYT o6& P folkgd ©U 4§ &F ¥ &F R 91d & 4 ol Ia ol b, IR T8l
ITY T R W YT WeRll & gRI I9 WAIvM & vy 31 fiffec wva gy faRed w9 9 988 gom @
ART BT SR 9.l A1 98 U1 d8% el FhT |

5 GIF &I 48% & AU aaL—(1) ERF & GERY 986 & oY, e & gR1 o1 AJAIed 98P &
WM, IR AR F99 ®1 e #=ad gv aftd & gRT U ol U 4% gad O &I IR A $F I HH al
ACIE Ugel IRES 1P §RT FaRl B woll SHl, iR Ul a1 & AT ofedel g1 JAT SrgAlad d gar A
il ST, 3R STgl I8 ¥9a 9 81 981 B Al S d0d I B9 U $H &9 o Usel IRTS TP §RT Wil
SIEAT |

(2) STEMEIRET 48 & oY, 3rege & g1 IoAT IrgHId d8d & WM, aNE iR ¥99 &1 faffdw o=d gy wfaa &
ERT U a1 U1 9% ey S &l aN I BF A 9 91d & Ugel 31edel 3R Aewl 31 Res 1P g
Iof S|

(3) oemd, 98FH & AR IT IFG gl fhdAl W g S g 7 = |ftaford a) wd—
() o F T AT, AR
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(i) P g A AAITT BRI & GRS Fal B, AR A&l DI 9od H AR HA F forg foram S |

6. HEIM & USRIl §RT Ahcd AFL—IRAT BT DIy TS Sl GRAM B 3% H DI AP o BT 359D o
9 9fa B 39 UPR W dod @ fARad Fa1 9 ST 9@ B ARG F HH A HA &9 T Ugel S UK 8l
MY, iR g VA g E ¥ @ IRaAifad Adhed d1 Afvd & gRT Rd W Aol $1 uRarfad @ Sme ok
Bl A # aftafera fear som |

7. WA B MUYl —(1) WA & IoF H DIy FRIR FHT AAGER T2l fHAT ARAT 59 q6 6 Job H 3716
A SuRed 7 & |

(2) aft So@ o= & fory M aRE ok T oR oGl SuRerd <2 @ A1 98@ wIfa &) & SITge, &k e,
e & gRT g dRiE, 999 ok ®IF R 937, R af wifig aRRg &R W W+ wrorgedf o 7€ ' A
I3F DI ST IS Bl TR G & HH A HH b d1elfs Fad YR B

Ry I8 f SuRe Hewl @1 3R (9 IS Hew dl Ol I9 o6 H§ SURYd T8l I &l IRes Sdh, had a1
$— Hel R O T & Al # ofard &1 R | 3T & gae |

(8) TRATFT B ISH B AUAAT— (1) eTeT, TRATH DI UAD 56 BT AEILTAT BT |

2) afe fo<d do@ # sreger SuRYT &1 8 ) SURYA AW U9 H ¥ Udh ISR Bl 66 &I 3rberdl & forg
I |

9. §EIM & HRAR & HAGER— (1) GIF & 1 fafregy 7di o 9gae & R W oy St &fik w5
P A B S BT ST H qT Pl AT OIS FI AT BN |

2) dod # fHdl Ao gRT SO T faxi fawy W erewer g1 fher wa fafteed eifew g

(3) WM ERT d5& # fucrl a1 o1 W v iR ¥ R & foy &1 o o o9 & & ve ad wara =
Bl Oy, RYarg S <9 &, T8l J1edeT IT ey Afad AT b ORGR Ig YA BRal © fb 0 vy R e
& foa & a1 e f2a A ok foar fear Srr smasas 2 |

10. YR YRATET §RT G & HRAR BT GATER—(1) DI HRIR S AR & oIy amaeas 2 6 98
IHY HIGER o, Ife ey VAT e <d €, A1 9 9el Bl 9RA H§ S6 e ud R INREIRd R H
Jfafd IRl & uRares gRT 89 W fdaR fhar Sirgm, 3R 318 dded W varfera fhy oM wR S uiiRa wem
ST, afe gdd 9a gRT faRad # I9@T /gAled &< &, 3R 98 39 UBR ¥ 99l R 59 U ¥
IRAGTY ERT, A ) 98 Adbed AR &) 986 § uiiRd fwar a1 2 |

(2) 59 DI PRAR URDTAT gRT AR B 39 TbR ¥ M fBar Siar 2 @ 98wl & ggTR & foly wie &
forg I AwE W =T AAf S BN SR VAT @l B AIAVMT W ARRI | Bl AT D! BRAR Bl
AT AR B TS oY |

wRg ¥E 6 At fHdl wew 9 9 9wiE & WioR 35 UgoR 9T T8l 81T © A U9 uRETford Hahed Pl e
e gRT AgAed fhar Tar q\s SQ |

(3) af frelt Hapew @1 uRanford b Smar & a1 S| uRomH |1 wewl &1 |qfaa far g |
1. GRIF & PRARN & AMMA@—(1) WUF gRT FdeR By T I HRIR 6T Tab Aferg afea & grr

STRIE BT |

(2) A & | HRAR JATARY Ao gRT SR BRIGT JRAPT § Hhed & wU # IWfaRad By S &fik
Iqh FRIE WU A Yfe By S & gear el gR1 S d0% H SRIEING (AT S iR AR &1 Hrare!
gRaer # ufafic g9 a2 &1 feare A Bl & W fafeea W g fog g €

(3) 93% @I PRI T GRT FRIG ®U A FFANST B & I AR & AR Bl aRkaTferd @l S |
12. IR ST BT o1 —ARIM B ARA oy W & FreafaRad aewll | fae” e, s —
(@) WA BT feTe — IAeJeT, Uad A

@) |fa, IRT WRER AT AP 9 FERRN (§gd AfIa 3 o= Y& &) @Red iR qRaR derT J31erd;

(1) #ETGere, WReY Jaly, ARA IRER ;

(@) dfe@, IR WRHR AT IFHT A9 FRERRA (FgT dfea | gd &b &) a3 3, fo w3rer
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(3) FIH &1 feee — Jew dfa;

(@) 9= |4, Blcd AR AT IS AAMGRI (SH TSR BT ARIT ¥ A=A & BI) ;

(B) AR & 0 SUSaH AR

I A

(S) I & forg g Y 9 HEe AR H 9 GRIF R gAT 71 Udh |98 9l |

(37) ERIH & T gRT AU H /g MY A IR

(37) TR & T M S SISl 9§ GRRIH §RT FhIghd I Uiy AmfeRia fhg Smer,

(@) I ad @t 3rafy & forw T BIE Ak N B WEHR DI AT H WA DI AN q H AN HM
TN AR B GRT 11 B [SWIRT (1) & WRgH = e |

13. 3eae AR ARf e &) afwar &k o1 —
(1) sremer P BT —
() =R e @ 9o B TeHdT PN MR B Al b "l B SFIT wU H - GRIRAUT B
(i) TE gAREd o & ari Fer F orf Oy & sraR darferd fay W ;
i) R frer & fafteert @1 st gfRed e ;
(iv) =il e gRT IRd daedl Bl gRT B ;
)
)

(iii

(v) e & foy ggta foxig G o Suderdar FiYead & ;

(vi) =R P BT AR MHRAD 2MRA H BT TS B FRaATS P SAD! 37T doP H AFAIGT B
fog Ruré s |

(2) =Y e e <@ —
() F & FE W SHG ded] AR SR W A AR R IET iR R a i
ik, BTt iR faerdl &1 TN B 3R UTel HRA BT WIBR T ;
(i) <UE AR IR Il B WRATUAT GRT AR BT AT FATY ;
(i) <xemE @ R Reafa &1 Aifex & ;

(iv) oETIT F UIGUHHI BT HRTbA B, SUARI UM B GG, HH Fewdl & fAfrior sk
fawrT &1 Hifer T,

(v) T & B P TRNA IR TEY ¥ Aefta fedr Su-—fafr o1 denes a1 e srferfem, e
iR =1 fafeml o SfeatRaq Sudel & Uree & 3rgeld T&d 8T BT |

(vi) MHRADG Tl H ue ARKAT BT TSI 1ehel B B MR
(vii) TH Hadl BT gTed BT R VAT IRpAT BT AN S S RO §RT S AU o |
(3) oremer &R WA e 39 fAfHl | Sueg a1 # ger fafafde wiiteal &1 AT & |

14. 3N o1 & G B U B A MR AHRME RiwAl H =RA1—(1) IRN B & uea FeR
IR fafrm 12 & @' (31) iR s (€) & A AW R afmal | =1 9l & 98 &1 @ 39 a9 @l
BT, S AP WA & GG 4 X8+ & A Bl 3R 18R S dlel e $ad U IR YAara 3R g
amfafde 89 &1 ura BN |

(2) oAl Mo W 0 smaiTes R @1 91 fAffHl & Suel & TgdR =T ST |

15. IR 1A @1 do BT THY AR WM 6T B8 99 § o9 9 o9 Td ) U0 999 3R WH )
Job BN, ST 3MeeT gRT THI—THT UR JqERdT fhar §w |




[9FT T-@vs 3(i)] HRA <h TSI ¢ THERY 9

16. T IRYT & 4@ g &1 wfh.—sewe BN T G gRT 98& &1 §9 iR wrH faffde avab
faffee w=a gy faRad wu & 7177 &1 S g81 41 98 Ul 48 gall qohT |

17. o] e & fag 4ol &1 Yaar—(1) IR Fer 3 AR 966 & oy edel gRT AT IrgHIed d6d
PT W, TRG IR T (RS #= g Afea gR1 N 9o% & 9 ¥ & 31 Jx8 Usel Fei Bl IRL a0
[P gRI Gl <0 |

(2) omEwe RT JAT AT BRI el |l d8F I FAAT & AT Aol ST, 3R S8l I8 A¥d 9 81 A a8l SR
A INRLIGT ST §RT HH & B < o gl ol S |
(3) MRl Bl & oy, ede R JoT AR 48 & WM, IR 3R ¥Hy 31 fAfFfee #d gy @
ARIT gRT 1eueT 3R TSR B 98F | HF | HF 91d fod ugal  IRLIHa 6 gRT FoiT |
(4) 31emer gRT STAIRT B GAI 986 | HH ¥ B U fod el INTREIRd H §RT woll Sl |
(5) sreme el Y T o6& W Ul AT 9% & SR BRI Al H = afdfera &= Fhm —

() PRIR & T 7l BI; AR

(i) P A A ugel W AAITT 7RI & SRS WAl B, AR U F]I Pl d8& H AR & forg forar Smgm |

18. =¥l fera @) oyl —(1) TR e @ Sow # RN FRAR @1 Hogaer 7@ e S 59 9@ 6
w@wmmwﬁ%:{ﬁ |

(2) af 5@ w1 & forg fFad aig &R w9g W ol Sulerd w2 & @ Y@ wifid @Rl iR IRf e &
3regel gRT g dkig, ¥9 &R wIH R iR 9@ o, iR af 39 wifid arig ok w979 W Y ot g
TE € R I [T A G S HH I BH U ey Fa IURT © A1 96& I Sy :

Wy I8 b o § SURYT Hewl B AR I AT Sl 936 d IURT T8l o Bl YR A1 &7 BT G ST AT
3T & fo IR s a1 faRiy g g1 o 5 aRRerfeat &1 erufera & < Smey |

19. IR 119 & d5@ @) AeTAAT—(1) 3T RN BT B IS I6F &1 JALTeTdT B |

(2) afe foHdl 9o # ey IURUT 721 § A SURYT FeW U § ¥ Udh TSR Pl 95H DI AT B &
forg g |

20. IR O™ & dRAR &1 FAGER—(1) I e & i fafegy #qi &1 98 d=r 9 fog s, wJ«i
& A B B TR0 W 7ede U v wa < |

(2) ¥ 9w gRT SorI Y el vy R 98 & oreme gri e = fafveay sifow grm |

@) =Nt e gRT 9@ # fuern I B W favy R 9 R & fow 98 @ sem, s9 9@ f6 ue 9y
U T B O, AT S ST Bl STt 3fedeT AT W AfUd AT hsld WRGR I8 YEIIT dxal 2 fh W vy
R WRE & 2d & a1 i f’d # iR faar fvar S smawas & |

21. YR gRAETad gRT Il e & dRAR—(1) 15 HRIR RraaT Jagaer il Fa™ & oy smaegs 2,
afy sreger fader <ar g wmﬁwﬁmﬂmqﬁwﬁ@ww%mﬁw%ﬁw
ENT 99 R fouR far S, 3R ®is 9oy U y=iferd 89 R 3R 9] Jo@ # e wR A = Hawl
& BTEIER §RT AN 8 W 39 UHR F Y9I BN 3R 59 ©U H UGN BN A1 &I 98 Hhod A DI
Job # uiiRa fear mar 2 |

(2) 519 VAT BIs HRAR AW B IR §RT 39 TR Ffde fHar S 8 @ 9wl & IR @ wifid & forg
T e | g A g BN iR VAT Safd & UM I ARG W B S fEd! 98 I SNy al
T e |

(3) IfT BIs Hahed uRkafera fhar ST & A SH&HT URVIE T AR 1 ST fdar Sg |

22. A o™ & dRAR &A@ —(1) IRN Mo & 9 FRIR & FAdeR &1 JIfed Afed gRo
rgRferd fam e |

(2) FI & | PRAR JAERA AIT §RT STRIET HrIga gRAST § Adhed & ®U H foRad fby S &fiR
ISP IR gfe B & I S d8d & AeeT R SWIEINd fhy SIE |
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@) O fafreem @ dwrd @ SrdarE! gRasr @ gfdfte 59 92 &1 Meare a2 fe o fafeeg S
grT forg v fafeew

(4) o3 @ PRIl U ERT SHS THUH AN B & UL URN BRI & GeRl B uRarfad o
ST |

23. rft 3fix a<ef affaaY &1 7o 3 S9d FRAR BT WATAT.—(1) WM iR def afafot ueq dew

b WY H WA & ewe St 9k & ®U #§ BRI A SR U S Wedl & Rl e WReE g1 Jdvdd
TEST O 9 fddx a9l |

(2) <t AfafEl & 2iegel IR Al B WM gRT AMfAfas fFHar S ;
Ry I8 & Wl foa |fafd § saa dem & gew afafod 8

Ry IE AR P YAl AT ok Wl o9 Al dadt AHRae W@Red iR e asm= | Hefed
faemenersil & girel ¥ faes - ;

R I8 W & daftre I ok wrl www |/ffd @ 9 o= wmr a1 aef wfafoal & afteal @t
T O WM & Gew ol § ol Aawddl & VP AN F ¥ TEl enf |

g I8 A1 f Wl a1 agd 9l & 96 H PIE RAR BT GAdER Tl fhar S w9 a6 6 |fafy
BT TS PR ATl Hf AaW| & PH I BH U [dels Fa IURIT 9 8 |

(3) Rl Aefdre Afafa dweme & Rerfdre wraf & uRraE W G 9 JHel R R B |

4. R MR AT T e & |G, g 6 e iR e, gRaeHl, uRadHl iR 3@ I@a 9 Hetd A
3R WM ¥ T A wAT & forw sRamal R IR Sl iR R & Sew B W B & o iR R
% fARR & oy gwdmal iR gRASHRN TR 1 AR & SR drRIaad ey &l |

5. il T |fafd i der udl o1 arg W 9o g’ A1 Oid o ied W 6 efda R & forg R
W AR A |

6. XTI Hag AR IR SgdTel Har] A1 BT faRIveiy a1 & gor a1 95 |aw], Al Jareii & forg Sguso
Py ST aTel IMRT @1 FHIET SR G ¥ Hafd w1 AT favee & Amel ofR orudTel mey W Hefed fhed

=g Ny fAvgs ae &7 el |

7. AT AR AMCRIT URYE A &1 yHRg AT 6 8Rfl ok W & fdar i dRispHl & AT & oy
IR BN |

8. Rrprad ufedy AT dHerRAl @1 FgRedl, A=l Ja1 A/, Wi, dar gy & wre e 3 Hafed
ARPTA Riprgdl ik aRael W AR $ & fau STRer) 8 |

9. Yarad AT AFRAE 0 & AT dFer el AeRl & srRor v I & B demdl &1 wideor sl

3R ISP YA B FaReqT BT |

10. IR AT & A &) USEf ISP ST B ARG I 9 9y )8R SR deef affa & §1exR S drel
AW S &1 98 faffde o1 q=1 81 S s fog S |ffa afed &1 w1 o arl 981 s |

11. IR AR A1 dgef AR H g3 e Rith WM gRT AMMGe 3 ¥ Se |

24. GJIF & RN fora, Wil ik daqef afafal & sreuer, Surcgs iR G¥RME & 9wl & Gy
=T 3 fFE " —(1) S @ IRf e, il iR dgel Afffa & sreue, Surmd ok Wew far wed
for, IR afafo, deef afafqal gen Refd &1 9o & 99T o9 & forv I 3R e v & fsdl Y mR
BT TIRAMS AT 3T W UT &I BT |

(2) WRIM & IeFE IR UG Hew, TN M@, Wil iR dcdf wfifadl & swrde iR Wew Al 9w
WRBR $ Yoidiield ARHRI & A1 e, el Fer, Rl a1 deel Aol &7 48l 3 9T o 8g Ir&m & oy
I G F Al o BRI P R & U DR Bl 8 AT FIA P folg 99 W ARL AT R afdH A<l
P FHAR Bl |

(@) <& fHN W & AR fer, R w aed affRl & 9ew B WReR H IfEER) I8d §Y B ATAT
3R e =T e fHy MY 2, 9 R T IR @) FgRh a9l WRIBRY @1 U e @) T I6H @
gfergelt & oy smaee Sury B |
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(4) TR & 3reUet IR Wew IR IR A, el ik aced afifoadl & srue iR W Sl WRER & BRI
TE T, Pl AR EN SRG IH 190 3R IHH e driurersd fAfeadi &R el & idid FHa—a9d
R fafdd =¥ W I3 &R FNF T & FHIR BT |

25. ffRe® @1 wkpal iR (1) FRve FRIM &1 9= dRiUEd ARGRI B8R 3R U 2IfRhdl &1 3AnT
BT S o9 fAFEl 4 Surag g1 # Jer faffee € |

2) feers WM & I BT IR ARG BN IR 98 HRRIE & IRl iR wHetRAl & dxiadl B rded
BT SR VA RIAeTvT 3R BrRIUIfrdRy =0T &1 YN & ST & simawid &1 |

(B) ARIM & WA & WA & forg, fceres @1 g9 smiafram, fgdl &k faffadl & orefi9 S9 we™ @ i
fpddl 1 oA @1 IR M gRT 1 ARG &1 S arell IRAHRI & 3edeld Red g v & fhedl
SIIHIT BT YRR B @1 ot &l |

26. Wﬂ‘l maql%m‘r AME U] B & ARE—TIE, W R{RSRI, TRANDI, Fa el gRier,
BTAGRIA], NgH JTEARGRT AT ALAGRRT UG R FhT ol AT {6 T99—87I R S9G g1 fafreas fear s |

27. JIT & UTGAHH & oIy UAe—(1) ARIM UA gRT AdIfeld UGwshAl & foly B &1 ¥d9 & iR
Fod WROR GRT THI—THI W SR Y TY 31wl & AR TR SIcrdl, Jggfad oF S, g Ues
At A7 = AUy yavt ¥ GefSd @fthal & oy oRefvr e S |

(2) FIM & FA@IR AR & Fae qeambdl & ol Jde 8 Jafd RIfdRll & gRT 6ed %I 3R ureasd
I8 B o aIggE—Il H faffes @

R I8 & IH TG &1 BIs W FeNUH had il FHr & Yd rgHIed | oA H AR & gHTeE gRT
[ERIRS IS

28. fefiral, fewml, wféfhdcd 3R JMAGRIA ST UM SIAL—IRAM, TRIH §RT THI—FHI TR A
faffea Ot fefrn, fewi, wfcfhhed iR srIdgirar ua™ &R | |

29. Q& HT FATAT.—FRIF & T AR RIS e & Fared & oIy A AMaead Wl A& § deqa,
et &R o1 FHHAIRgE Faed g1 g fbu S | 3R S5 uiRsifHas Ige@i—IIl # Jo7 SUSRd &% W
GERESU

30. AT BT FHR.—FRAH A= JaRil & oy SIggi—1v # e faffde &R o=l Fe & gd e &
RIS H SR §RT F— W TR AT HNE &R & AR J9R o1 |

31. DHAIRA T YUiblferd dad BAL—d dH b, (A A9 H, I A ©Y A FJqT ISR 8l B,
AWM & YUidlicTd HHARI AR B Favell W Iei AR d AR & G iHeRl gRT ufe fedl o Afy
9 o forsdl arfaRen aiiRsifies & ard & RIS Py o |9 |

32. Il 3R e ug %o @) dar # 1 ug B —

(i) TR ug e 98 ug ol Red 949 &% @1 HJoRl a1 foedl A a1 w99 & g ©; A

(i) SR Ug, 31 98 Us W1 FMREd 99 &% @ /o e WfAd 99g & oy adn ©; A

(i) AMe wrrRfer S fafafde safdr & foro A w8, a1

(v) fFEiRa o4 a1 FuiRa o4 (Frafd o) S ve Dfha 993 & o fod a1 & @ &3 & fofw 2
33. UG &I Ja-T9M.—EIH & faff= ucl 8k 99 ucl & Holid Ja9 rfgdi-1v # fafafése € |
Ry I8 P I AT BT Pl WAL bacl AR P & d FgHIRT F IIOF H JRREAT & THRME §RI
foar Smee |
Ry I8 AR fF FHARAT & a1 & e iR I AH: BRI WRBR b GH9Y HHARA & folw S A1) &
I I ! BT SfR el Rifdretan & forg o=y #amery & wRmel fhar swee |
34. FIPgfe & forg srda.—(1) A= usl s sidvid 9ar & g A1 § R FgRe @1 ugld, smy dm, e
3EA 3R W iR HRIM H S9! JaT T g8 BN Sl G-IV ¥ faffde €
Wy B b I AT I Bl GREE AR B & gd SgHGT A IIoud H AGEAT b USRE §RI1 B
SIS |
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(2) e, W # A ol gRT a1 W gRT ug SiR wawil # RRal ™A & v ddg WReR g
FAI—THI TR ST ST, e o Srfodi, o fUss avf, Jayd Sl iR o faviy mavt 9 wefoa
@Iftpdl & foIY ST 7Y SREVT BT A |

(3) TR & A= ucl & oy a7aes B dTel ISR & 98 Wi a_fd X il o SrgRga—VIIL ¥ faffese
g

R I & I TG &1 BIs 1 FeNUH had Tl FHr™ & Yd rgHIeT | oA H SRR & IS gRT
fobar SiQe |

35. URAET B A — T9 T$ & FgRe MR gRT bl AMel 9 or=en fAffRad 9 fdar w81, wf
HHAIRAT $ T uRIdle @1 o/@fer J1 9y @I 8Rfl, IR HHANT BT AAT—US AdT IKd HIAT MMaeId 81T, Forads
T8 FH R A I o ol g a1 sRo Ry et Ward wErd @) Sff Al §

g I8 & YR MRBRI 99 SRUT & oy Sl eikgdg fPy Sie alRkdlern &1 @ &1 981 ddhar & |

36. SASAT — AR ¥ UAP a7 & HHATRA] B SUBAT bald ARGR §RI FHI—FHT TR IR fHY 77 3rgaei
& AR R B AT |

37. GEIL—(1) AU F A 3R Rl HHar Uil BEY SR 999 GEI & EHER BN O e Rifde dard
(Be)) ¥, 1972 & 9 Bl TRAR & T Jai & Hadl & oy a8 -

WY I b Purg e a1 (gg)) 9, 1972 & waeE & forg FeferRad st & Ruen <1 arel s9aiRg< &
el fadTT § HaRT P Y H A ST, i —

@) TS A ;
) 3y ;
?ﬂtl"\’?ﬂTﬂTCT

6]

/E/:TA”‘

W@Tﬂﬁj
e W wrand (AR wEifderey ) ;
) AR AT A A @RET wErfdEer ) ;
() vaaar (AR werferery ) ;
() foeft Sewa & forw fafia uraarer 98 8 o oRY e gRT wHa—awy R fafaRad fear S -
Ry I8 6 S & G uguR! &1 918y a1 R AgRe gl FREl gR1 eniad Bl Sl Se iR @l
o H orEE Bl |
38. Hdcd UR JJURYM — 9 Td & SRR aRReIR # sreger g1 or=en =1 fAfiea fear w8, S

BT Pl PHARI N1 G a1 (f@Qw) dar A1 e § dR 9w gl a1 {9 gEl $ diE 9y ¥ oifde s &
forg fFROR Ug 9 X IEAT © S ARIM & AaT F US AT AT T FES AT

Ry I8 b, IWIKh IUGH BT AMed o I UBl HHARI DI VAT SFJuRIT 8 & ol BRU I HRA Bl
gRhgeh 3aeR T e |

39. Jferafdar :

(1) e <9 a1t Fhrg Al ¥ A AR & HHAiRA & forg ifdafiar e g a1 S pE WRER gRT GHY
Y W ey fafed @1 ey g

W] I fd Al IR SMETRT fafedr ok aeiie IRl o1 I9 <91 H o9 Afth g v I AicMRIel 8
RO At B TRING AFadr AR | Qe & FeTeT I8 g S RN b oY Sl oRdg 5y S 93
Ty Pl MY TP AT H RAR Y& a1 S FH |

(2) ERIM & BRI AR B Iaffar o1 oMy U9 a9 a1 $E1 AR §RT G/ FAI W 201 fafed amy enfi |

)

(3) SR faffra (1) &k fafm (2) # SfeaRaa =l a/@ & 8 gu f afe, gfs wfer @ 98 w3 2 &
U &)1 A1 fod § € 1 98 A & ol Sar & 9 99 9 o=a &1 faRad @ a1 @ & 9ol 3
A & 90 AR HT PR A gd B BT U7 AR T ;

@

)
) TE
)
)

=

—

ET
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() I 98 998 'S I WY '@ WAl AT U H B 3R U 9¥ PI AR W B ¥ Ul WRAM P AT H
gfe g & A1 UART a9 Bl AT UG R &b 9N 3R

(i) fefl o= = 9 U= 99 @1 Y W R b g¥Erq |
(4) (@) FRI BT BIS W HHAN S T8 S AT W @ WA I U H 7 IR I ¥ @ g urd dA 4§ uge
HRIF @I HaT ¥ g gorr &, FgRe mier) &1 09 719 9 o @ fRad a1 « 3R u9 9y 31 Mg u
PR b T HaATTgT B I |
(@) 3 T =Ml H R & HHARN Sl TFUA Y DI MG UK PR Gb & (GRh AMTBRI BT A9 A F =LA
@I fIRad Gar <@ Ja1 < 81 qohil
wRg I8 o, FYRe MR &1 I8 ge el & Mded & oef| @15 FHan o 39 SU A Ed & ol Jar
fgfy =mear &, SEa! rgAfa faenRa & |
40. UeH 3N AR Afgsy fAf—(1) Sed & FHaR) S WU | Ud S, 2004 ¥ Ugd A U]l W)
g frg v o, Ryarg 596 S afafrgie = a1 SR 9 o Rl dar § € S Rifae dar (@G e,

1972 3R ATEIRET Jiasy ARy (( HEr Farg) fram, 1960 & i U iR U et oy BRI & ghaR B, iR
U AR O gl | enlid g1 <@ |

(2) S & HHAN S UH SIdW), 2004 B AT SEG U¥Erq g Ry MU €, REm see o ufa e o
R | @ (fasen) 9a1 9 €, Bel TRBR & T Y STav], 2004 P AT IAD UL R HHARAT & g
P DR b FJAR WM g R wbre gy anfid g |

41. JTARVT, IS 3R TRAAT.—(1) Fa TWHR RAfde Fa1 (@R ) M, 1964 WA & HHATRA] B
AN BT |

(2) srpTmdE "l | waa Rfdd dag (@ffevor, FREEe ok edie) oM 1965 & GEITD SUGY WM &
PHATRAT BT AT BT

g I8 & o7 fafemi & waemi & fog —

@) wmﬁﬁwgs'zﬁ W W SR WE T US dad NMdd Hag & WE P, G W@ IR WE T Y&l &
THHTT: AT ;

(i) wremT # fafte udl & fog Frgfe ot ergemafe mReRY ok srdea miferd 9 81 S SIggE-VII
# fafafise € ;

(iii) AT ERT foIg U ST A7 T WRBR & HIh] ] 919, g Rifde darg (@ fieoxon, g iR i)

™, 1965 & FRIM 21 & SUdY AN B, IR WA S76 199 & WA & oy IR bl IR AT 1
WHR & G BT AT BT ;

(iv) f=ir o 9l g A1 AdT JATART AT IR Al AT ATART F WA AT (8IS el 2 |

42. 99T P I Id.— =4 fafE ° 9 favy e g Sudy feu v € a1 Suey F81 foar war 8, @7 9194,
B RBR & Hadh] & AR HaT A, a9 <), D AT A iR < 9= A1 8, gel 9o, SRS Bl
3rafy, qre WA & Fdee & Hay # T or] Il 3R $E WRER §RT 9 Hey H FHI—9Hd W W Y Y
fafsreerr R & HHaRA & forg @rp 8 |

43. qafEfa @afpal & daTa— G § g ey S arel fedlt @t @1 9o | ar s
WRBR AT Ba TR AT fBA ST A7 IRGR §RT TR AR (61 &7 a1 | a1 FagRy & gweard, dard
WRBR GRT AHI—I TR IO [N FREl &R el & JgaR i fhar s |

44, WM 4 Waftra | SR Aa9.—

1) AT ¥ IR wael &7 oo v & forg warT o &R U9 waieml & fog S+ afwal an siftreiRal grr
IferIT &% forw S9! ammsfed wR Fh T o {6 i e faftee &Y |

(2) HIM & HHATRD B SITFA— IX H F1 ARG fard & smdess & gHar e |

45. HHAIRAT & fag fafecar glaem —dwemrs & sl s siqda afafgs afe, darftead sHarRal
3R I URARI & 3MT Faw 1 § e W@Rey Al & Jidia I Widd fafdbedr Jfaemsll & ghar 8,
S IS & AT JAT AT U ARG X, AR AT BT [IeR0T Sggei—X H AT Iuaerd 2 |
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Ry I8 P I AT BT Pl GG bacl AR P & Yd AR | IIOF H ARRIEAT & TBRME §RI
v sme |

46. G §RT AT G & [d6g BRI —TmT & el & AT & eud| ed 8y, WM &
IRAl e a1 fFeere dRRImE @1 /IR | d1% A1 W1 ud QIRad & a1 I Rifdd I ifsd wrjarfzar aRw
PR 3R D! AR / AT B IR T WA & fo1v arel; arfrare, e a1 3= Sxdrasil oIl S foTq
JMITAD B, BAEART HRAT, FIITET HRAT A7 TN BT, AR SABT T FRAT, TUF—TF AT 3R AT
PRAT, AGRM P (G AT &R I a6 AT 3 AR H AfRe HRAT S WRAF & fawg Radt fhy g
3R qa a1 sty =amrera a1 fifde, Sifed a1 IoRa < & |GH A7 ISR AR HaTaR USRI & dHeT
fPRf qrar A1 ARRET ®1 AR BRAT 3R U WAl & oY UAe 9 arfdraw, rfest, ArelifieR At JAfiddl @

g BT |
47. IRPAT T WANT.—34 o & fafa= wifreilRal &1 fAfed @1 13 wieal &1 wanT fod d9ame & =g fomT

P GRT FHI—F W N BT TY ARIReT el [5d oftiid $oR Agas 4l &, & AR WANT fHar e,
WG VN SN B I T & @ Rt B g 8

I AFRIe @y 3R df¥er—fagm |, ek & ey, IRt e & srsue,
=t e oY akear
(fafferr 13, @R fafaw 25 <)

AT —1

%9 9. RidEa e wifthal &1 fRaR fequfy
IR Fer | Il Mo RRAT
REREd BT 3feeT

1. golc Wadwed W faeR | L. R 3IRe
FRAT 3R AP ITARA

FAT

2. fo<i FRET & oI faR HoR Qe e | e W e
fog Ty qore @ A & & weT
fafmr ik g Rt IHB 3T
A B aRe Jow # g
e @t

(@) YOG AT AGA 7 P | W AW H UH ANI | &R ARG A (@@ eRe | . | .

M ¥erl e ofdld | Fd ¥ T a9 (& J9a # |k | L | ..
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g §

i B,

W | .

5AIS W ad [ | .
Kl

= fem F | ..
FTAHI B 3Tl

®) 1 BT AR R
i) arg Rifeusra
(§187)

i)jeReTs  (9187) (i)
T N ;

iv) g &1 R,

v) feReb a1 @@y T AT
Rafid 7l & P |
YRR Wahedi @

W AMA H QI
e w. dPb
oI Re

FHATRAT & qET HT B
F forg afim woR & A
ke

TRRIM & HHAIRAl & aR
(Rie=), IR, e @l
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G GordT U, HYH Afd

NOTIFICATION
New Delhi, the 29th November, 2013

G.S.R. 760(E).—In exercise of the powers conferred by sub-section (2) read with sub section (1) of
Section 31 of the National Institute of Mental Health and Neuro-Sciences, Bangalore Act, 2012 (38 of 2012), the
Central Government hereby makes the following regulations, namely:—

1. Short title and commencement.- (1) These regulations may be called the National Institute of Mental
Health and Neuro-Sciences, Bangalore Regulations, 2013.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions.- (1) In these regulations unless the context otherwise requires, —

(1) “Act” means the National Institute of Mental Health and Neuro-Sciences, Bangalore Act, 2012 (38 of
2012);

(i) “Annexure” means the annexure to the Schedule to these regulations;

(iii))  “Chairperson” means the Chairperson of the Governing Body of the Institute;

(iv) “Director” means the Director of the Institute;

) “Fundamental Rules” means the fundamental rules as applicable to Central Government servants;

(vi)  “General Financial Rules” means the General Financial Rules,2005 framed by the Central Government

for financial management and control;
(vii)  “NIMHANS” means the National Institute of Mental Health and Neuro- Sciences, Bangalore;
(viii) “President” means the President of the Institute;

(ix)  “Receipt and Payment Rules” means Central Government Account (Receipts and Payments) Rules, 1983
of Central Government;

(x) “rules” means the National Institute of Mental Health and Neuro-Sciences, Bangalore Rules, 2013;

(xi) “Schedule” means the Schedule to these regulations;

(xii)  “Secretary” means Member- Secretary of the Institute and Governing Body;

(xiii)  “standing committees” and “ad hoc committees” means the respective standing and ad hoc committees
constituted under sub-section 5 of Section 11 of the Act;

“Supplementary Rules” means the Supplementary Rules as applicable to Central Government servants who are

subject to Fundamental Rules.

(2) Words and phrases used in these regulations and not defined but defined in the Act shall have the meanings

respectively assigned to them.

3. Time and place of meetings of Institute.- The Institute shall meet at least once in every year at such times
and places as the President may, from time to time determine.

4. Power to call a meeting of Institute.-

(1) The President may, at any time call a meeting of the Institute and also shall do so if a requisition for that
purpose is presented to him in writing by not less than fifty per cent of members specifying the subject of meeting
proposed to be called.
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(2) The President may call for an extraordinary meeting of the Institute at not less than seven clear days notice in
writing and also shall do so if the requisition for that purpose is presented to him in writing by not less than fifty
per cent of members specifying the subject of the meeting to be called for.

5. Notice for the meetings of Institute.-

(1) For an ordinary meeting of the Institute, a notice specifying the place, date and time of the meeting as
approved by the President, shall be given by the Secretary to the members at least two weeks prior to the date of
such meeting and sent by registered post, and the agenda, as approved by the President, shall also be sent along
with the notice of the meeting and where it is not possible, the agenda shall be sent at least ten days before the
meeting by registered post.

(2) For extraordinary meetings, notice specifying the place, date and time of the meeting, as approved by
the President shall be sent by the Secretary to the President and the members at least seven days before the date of
the meeting, by registered post, and the agenda as approved by the President shall also be sent by registered post,
at least five days before the meeting.

(3) The President may include in the agenda at any time before or during a meeting,-

(i) fresh items of business; and
(ii) items supplementary to those included in the agenda, and such items shall be taken up for consideration in the
meeting.

6. Moving of resolution by members of Institute.- Any member of the Institute desirous of moving any
resolution at a meeting of the Institute shall give notice thereof in writing to the Secretary so as to reach him not
less than ten days before the date of the meeting and when such notice has been given, the proposed resolution
shall be circulated immediately by the Secretary to the members and be included in the agenda.

7. Quorum of Institute.- (1) No business shall be transacted at a meeting of the Institute unless eight members
are present.

(2) If on the date and time appointed for holding a meeting, the quorum is not present, the meeting shall stand
adjourned and the members shall meet on a date, time and place fixed by the President and if, on the adjourned
date and time also the quorum is not complete, the meeting shall be held if at least one-fourth of the total number
of members are present:

Provided that at least seven clear days notice is given to the members present and to each member who is not
present at the meeting on the same or the following day by registered post, fax or email, as the case may require.

8. Presidency over the meeting of Institute.— (1) The President shall preside over every meeting of the Institute.

(2) If the President is not present at any such meeting, the members present shall choose one from
among themselves to preside over the meeting.

9. Transaction of business of Institute.— (1) All decisions of the Institute shall be taken on a majority vote and
in case of equality of votes, the President shall have casting vote.

(2) A decision given by the President of the meeting on any issue raised by a member shall be final.

(3) No subject, disposed of by the Institute at a meeting, shall be brought up again for consideration until and
after the expiry of one year, except in a case where the President or Member Secretary or the Central Government
certifies that such subject required further consideration in the interest of the Institute or in public interest.

10. Transaction of business of Institute by circulation of papers.— (1) Any business which may be necessary
for the Institute to transact may, if the President so directs, be dealt with by circulation of papers under registered
cover among all members for the time being in India at their usual addresses and any resolution so circulated
shall be taken as passed, if majority of members approve it, in writing, and shall be as effectual and binding as if
the resolution has been passed at a meeting of the Institute.

(2) When any business is so referred to the members by circulation, a period of not less than three weeks
shall be allowed for the receipt of replies from the members and such period shall be counted from the date on
which the notice of business is issued:

Provided that if no reply is received within three weeks from any member, the resolution so circulated shall
be deemed to have been approved by the member concerned.

(3) If a resolution is circulated, the results of circulation shall be communicated to all the members.
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11. Record of Business of Institute.— (1) A record shall be maintained by the Secretary of all business transacted
by the Institute.

(2) All business of the Institute shall, as far as possible, be recorded in the form of resolutions in the minutes book
to be maintained by the Secretary and shall be signed by the President of that meeting after the same is duly
confirmed, and an entry of such decision in the book of the proceedings of the Institute shall be conclusive
evidence of the fact that such decisions were taken by the Institute.

(3) The proceedings of the meetings shall be circulated to the members of the Institute after the same is duly
approved by the President.

12. Constitution of Governing Body.— The Governing Body of the Institute shall consist of the following
members, namely :-

(a) The President of the Institute - Chairperson;

Members Ex officio

(b) Secretary to the Government of India or his nominee (not below the rank of Joint Secretary) in the Ministry or
Department of Health and Family Welfare;

(c) the Director-General of Health Services, Government of India;

(d) the Secretary to the Government of India or his nominee (not below the rank of Joint Secretary) in the
Ministry of Finance, Department of Expenditure;

(e) the Director of the Institute - Member Secretary;

(f) the Chief Secretary to the Government of Karnataka or his nominee (not below the rank of Secretary to that
Government);

(g) senior-most of the three Deans of the Institute;

Other Members

(h) one member elected by the members of the Institute from amongst the three Members of Parliament elected to
the Institute;

(1) three members to be elected by the members of the Institute from amongst themselves;
(j) three professors of the Institute by rotation nominated annually by the Institute in the order of seniority;

(k) any person for a period of three years who in the opinion of the Central Government will be contributing for
the furtherance of the Institute subject to the proviso to sub-section (1) of Section 11 of the Act.

13. Powers and functions of Chairperson and Governing Body.—
(1) The chairperson shall —
(1) preside over the Governing Body meetings and introduce the agenda items properly;
(ii) make sure that the affairs of Governing Body are conducted in accordance with law;
(iii) ensure that the decisions of Governing Body are implemented;
(iv) carry out the duties delegated by the Governing Body;
(v) make sure the availability of adequate financial resources for the Institution; and
(vi) report any action taken in emergent cases on behalf of Governing Body in its next meeting for approval.
(2) The Governing Body shall —

(i) have general control of the affairs of the Institution and will have authority to exercise and perform all
powers, acts and deeds of the Institution consistent with its aims and objectives;

(ii) govern the Institution by establishing broad policies and objectives;
(iii) monitor the financial position of the Institution;

(iv) monitor and evaluate teaching programs, suggest remedial measures, monitor faculty deployment and
development;

(v) make, amend or repeal any bye-laws relating to administration and management of the affairs of the
Institution subject to observance of the provisions contained in the Act, rules and the provisions of these
regulations;

(vi) delegate its powers to chairperson in emergent cases; and
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(vii) perform such other duties and exercise such other powers as may be entrusted by the Institute.

(3) The Chairperson and Governing Body shall exercise such powers as are specified in the Schedule I annexed
to these regulations.

14. Terms of office of members of Governing Body and filling of casual vacancies.—

(1) The term of office of a member, other than the ex officio members of the Governing Body and those
nominated under clauses (j) and (k) of regulation 12, shall be for three years subject to his continuance as a
member of the Institute and an outgoing member shall be eligible for re-election or re-nomination only once.

(2) A casual vacancy in the membership of the Governing Body shall be filled up in accordance with the
provisions of these regulations.

15. Time and place of meetings of Governing Body.— The Governing Body shall meet atleast once in six
months at such times and places as the Chairperson may, from time to time determine.

16. Powers to call meetings of Governing Body.- The Chairperson may at any time call a meeting of the
Governing Body and shall do so if a requisition for that purpose is presented to him in writing by not less than
fifty per cent of the members specifying the subject of the meeting proposed to be called.

17. Notice for meetings of Governing Body.- (1) For an ordinary meeting of the Governing Body, a notice
specifying the place, date and time of the meeting, as approved by the Chairperson shall be given by the Secretary
to the members at least two weeks prior to the date of such meeting and sent by registered post.

(2) The agenda as approved by the Chairperson shall also be sent along with the notice of the meeting and where
it is not possible, the agenda shall be sent at least ten days before the meeting by registered post.

(3) For extraordinary meetings, notices specifying the place, date and time of the meeting, as approved by the
Chairperson, shall be sent by the Secretary to the Chairperson and the members at least seven days before the
date of the meeting, by registered post.
(4) The agenda, as approved by the Chairperson, shall be sent by registered post, at least five days before the
meeting.
(5) The Chairperson may include in the agenda at any time before or during a meeting -

(i) fresh items of business; and

(ii) items supplementary to those included in the agenda,
and such items shall be taken up for consideration in the meeting.

18. Quorum of Governing Body.- (1) No business shall be transacted at a meeting of the Governing Body
unless at least eight members are present.

(2) If on the date and time appointed for holding a meeting the quorum is not present,the meeting shall
stand adjourned and the Governing Body shall meet again on a date, time and place fixed by the Chairperson, and
if on the adjourned date and time also the quorum is not complete, the meeting shall be held if at least one-third
of the total number of members are present:

Provided that at least seven clear days notice is given to the members present and to each member who
is not present at the meeting on the same or following day by registered post or by special messenger, as the case
may require.

19. Presidency over meetings of Governing Body.— (1) The Chairperson shall preside over every meeting of the
Governing Body.

(2) If the Chairperson is not present at any such meeting, the members present shall choose one from
among themselves to preside over the meeting.

20. Transaction of business of Governing Body.-

(1) All decisions of the Governing Body shall be taken on a majority vote and in case of equality of votes, the
Chairperson shall have a casting vote.

(2) A decision given by the Chairperson of the meeting on any issue raised by a member shall be final.

(3) No subject disposed of by the Governing Body at a meeting shall be brought up again for consideration until
and after the expiry of a period of six months, except in a case where the Chairperson or Member Secretary or the
Central Government certifies that such subject required further consideration in the interest of the Institute or in
public interest.

21. Transaction of business of Governing Body by circulation of papers.— (1) Any business which may be
necessary for the Governing Body to transact may, if the Chairperson directs, be dealt with by circulation of
papers under registered cover among all the members for the time being in India at their usual address and any
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resolution so circulated and approved by not less than fifty per cent.of the members signing, shall be as effectual
and binding as if the resolution had been passed at a meeting of the Governing Body.

(2) When any business is so referred to the members by circulation, a period of not less than ten clear days shall
be allowed for the receipt of replies from the members, such period to be counted from the date on which the
notice of business is issued:

Provided that if no reply is received by the stipulated date from any member, the resolution so circulated shall
be deemed to have been approved by the member concerned.
(3) If a resolution is circulated, the results of circulation shall be communicated to all the members.

22. Record of business of Governing Body.—
(1) A record shall be maintained by the Secretary of all business transacted by the Governing Body.

(2) All business of the Governing Body shall, as far as possible, be recorded in the form of resolutions in the
minutes book to be maintained by the Secretary and shall be signed by the Chairperson of that meeting after the
same is duly confirmed.

(3) An entry of such decision in the book of the proceedings of the Governing Body shall be conclusive evidence
of the fact that such decisions were taken by the Governing Body.

(4) The proceedings of the meeting shall be circulated to the members of the Governing Body after the same is
duly approved by the Chairperson.

23. Constitution and conduct of business of standing and ad hoc committees.-
(1) The standing and ad hoc committees shall consist of the Director of the Institute as ex officio member who
shall act as Secretary and such number of other members as are considered necessary by the Institute.

(2) The Chairperson and members of the ad hoc committees shall be nominated by the Institute:

Provided that the Standing Finance Committee shall include only members of the Institute:

Provided further that the members of the Standing Academic Committee and the Standing Selection Committee
shall consist of only professionals from the disciplines pertaining to Mental Health and Neuro Sciences:

Provided also that the number of persons who are not members of the Institute shall not exceed one-fourth of
the total membership of each of the other standing or ad hoc committees other than Standing Academic
Committee and Standing Selection Committee:

Provided also that no business shall be transacted at a meeting of the standing or ad hoc committee unless
there are present at least one-third of the total members constituting the committee.

(3) The Standing Academic Committee shall consider all matters relating to the administration of the academic
affairs of the Institute.

(4) The Standing Estate Committee shall consider the proposals for the construction of new buildings,
acquisition and disposal of land, additions or alterations and matters relating to the maintenance and use of
buildings belonging to the Institute, and it shall also consider proposals and projects for expansion of the Institute
for meeting the objects of the Institute and monitor the implementation.

(5) The Standing Selection Committee shall consider the appointment to all the faculty posts filled either through
direct recruitment or under assessment promotion scheme.

(6) The Hospital Management Committee shall look into all policy matters relating to improvement of patient
care services or creation of any specialised or new services, review and revision of charges to be levied for
various services or any other policy matter relating to hospital management.

(7) The Planning and Monitoring Board shall be the principal planning body of the Institute and shall be
responsible for monitoring the development programmes of the Institute.

(8) The Grievance Redressal Committee shall be responsible to consider any individual grievance or complaints
with regard to appointments, promotions, service matters, allowances, retirement benefits, etc. of employees.

(9) The Rehabilitation Committee shall supervise the activities of patients with disabilities due to mental illness
as well as neurological disorders and organise their rehabilitation.

(10) The term of office of a member of a standing committee shall be three years from the date of its constitution
and an outgoing member of the ad hoc committee shall cease to function as soon as the specific functions for
which the said committee was constituted, are completed.

(11) A casual vacancy in the standing committee or an ad hoc committee may be filled by the Institute by
nomination.

24. Travelling and daily allowances to be paid to the President, Vice-President and members of the
Institute, Governing Body, standing and ad hoc committees.--

(1) The President, Vice-President and members of the Institute, the Chairperson and members of the Governing
Body and Chairperson and members of the standing committees and ad hoc committees shall not receive any
remuneration or other allowances, except travelling and daily allowances for attending meetings of the Governing
Body or standing committee or ad hoc committee, as the case may be.
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(2) The President and every member of the Institute, the Chairperson and members of the Governing Body, the
standing and ad hoc committees, if they are whole time officers of Central Government shall be entitled to such
travelling and daily allowances for the performance of journeys for attending the meetings of the Institute,
Governing Body, standing or ad hoc committees or for attending any other work of the Institute, as are admissible
under the rules applicable to them for journeys performed on official duty.

(3) Where any travelling and daily allowances are paid to a member of the Institute, the Governing Body,
standing committee or ad hoc committee, being an officer in the Government, the Institute shall make necessary
arrangements for reimbursement of the amount so paid to the authority employing such officer.

(4) The President and members of the Institute and the Chairperson and members of the Governing Body,
standing and ad hoc committees who are not officers in the Government shall be entitled to travelling and daily
allowance at the rates prescribed from time to time by the Central Government under Supplementary Rule 190
and the executive decisions and orders there under.

25. Powers and functions of the Director.—
(1) The Director shall be the Chief Executive Officer of the Institute and shall exercise such powers as are
specified in the Schedule I annexed to these regulations.

(2) The Director shall be in charge of the administration of the Institute and shall allocate duties to officers and
employees of the Institute and exercise such supervision and executive control as are necessary.

(3) For the proper administration of the Institute, the Director shall have powers to delegate any of his powers
conferred on him under the Act, the rules and these regulations to any officer of the Institute subject to such
limitations as may be imposed by the Governing Body.

26. Powers to award prizes, scholarships, etc.— The Institute may award such prizes, awards, souvenirs,
stipends, scholarships, visiting professorship or fellowships, as may be decided by it from time to time.

27. Admission to courses of studies.— (1) The Institute shall admit students to courses conducted by it and
shall provide reservation to persons belonging to the Scheduled Castes, the Scheduled Tribes, Other Backward
Classes or other categories of persons in accordance with the general orders issued by the Central Government
from time to time.

(2) The courses and fees payable by the candidates selected for admission to the post graduate and under graduate
courses of study at the Institute shall be as specified in Schedule II:

Provided that any amendment to the said schedule shall be made by publication of notification in the Official
Gazette, only with the prior approval of the Governing Body.

28. Award of degrees, diplomas, certificates and fellowships.— The Institute may grant such degrees,
diplomas, certificates and fellowships, as may be decided by the Institute from time to time.

29. Conduct of examination.— Such number of supervisors, invigilators and other staff, as may be necessary,
for conducting entrance and professional examination of the Institute may be appointed by the Director and their
remuneration shall be paid at the rates as indicated in Schedule III:

Provided that any amendment to the said schedule shall be made by publication of notification in the Official
Gazette, only with the prior approval of the Governing Body.

30. Hospital charges.— The Institute shall charge for various services as per the rates specified in Schedule
IV, and as amended from time to time by notification in the Official Gazette with the prior approval of Governing
Body.

31. Employees to be whole time servants.- Unless, in any case, if it be otherwise distinctly provided, the
whole time of any employee of the Institute shall be at the disposal of the Institute and he may be employed in
any manner required by the proper authority of the Institute without claim for additional remuneration.

32. Permanent and temporary posts.— The posts in the service of the Institute shall be —

(i) permanent posts, that is, posts carrying definite rate of pay sanctioned without

any limit or time; or
(ii) temporary posts, that is, posts carrying a definite rate of pay sanctioned for a limited time; or
(iii) honorary consultants with honorarium for specified period; or
(iv) work charged or work charged (regular posts) carrying a definite rate of pay sanctioned for a limited time for
completion of such work.

33. Scale of posts.— The various posts in the Institute and the scales of pay attached to those posts shall be as
specified in the Schedule V:

Provided that any amendment to the said Schedule shall be made by publication of notification in the
Official Gazette, only with the prior approval of the Governing Body:

Provided further that the terms and conditions of service of the employees shall by and large not be higher
than those applicable to similar categories of Central Government employees and for any relaxation, the Ministry
of Finance shall be consulted.



70 THE GAZETTE OF INDIA : EXTRAORDINARY [PART ITI—SEC. 3(i)]

34. Qualifications for appointment.— (1) The method of recruitment, age-limit, educational qualifications
and experience for appointment to various posts including the faculty posts and their service conditions in the
Institute shall be as specified in Schedule VI:

Provided that any amendment to the said schedule shall be made by publication of notification in the Official
Gazette, only with the prior approval of the Governing Body.

(2) The Director shall, in filling vacancies in post and services either by direct recruitment or by promotion under
the Institute, make such reservation in favour of candidates belonging to the Scheduled Castes, the Scheduled
Tribes, Other Backward Classes or other categories of persons, as may be made by the Central Government from
time to time in filling vacancies in posts and services under the Central Government.

(3) The fees to be charged from the candidates applying for various posts in the Institute are as specified in the
Schedule VII:

Provided that any amendment to the said schedule shall be made by publication of notification in the Official
Gazette, only with the prior approval of the Governing Body.

35. Period of probation.— Unless otherwise decided by the appointing authority in any case, all employees
shall be on probation for two years and the employee shall be required to put in satisfactory service, failing
which his services shall be liable to termination at any time without any notice or reason being assigned for the
same:

Provided that the appointing authority, may, for reasons to be recorded in writing, extend the period of
probation.

36. Seniority.— Seniority of employees of the Institute in each category shall be determined as per the
instructions issued by the Central Government from time to time.

37. Leave.—

(1) Temporary and permanent employees of the Institute shall be entitled to such leave and leave salary as are
admissible to the corresponding categories of the Central Government servants under the Central Civil Services
(Leave) Rules, 1972:

Provided that for the purpose of the said Central Civil Services (Leave) Rules, 1972, the following categories of
teaching staff shall be treated as serving in the Vacation Department, namely:-
(a) Senior Professor;
(b) Professor;
(¢) Additional Professor;
(d) Associate Professor;
(e) Assistant Professor;
(f) Professor cum Principal (College of Nursing);
(g) Reader or Associate Professor (College of Nursing);
(h) Lecturers (College of Nursing).

(2) The regular vacation for the purpose shall be as may be decided by the Governing Body from time to time:
Provided that an incumbent on deputation to the Institute on foreign service shall be governed by leave rules
as may be stipulated in the conditions of their deputation.

38. Absence from duty.— Unless otherwise decided by the President in exceptional circumstances, any
permanent employee of the Institute who remains away from his post, otherwise than on foreign service or
because of suspension, for more than five years continuously, with or without leave, shall be deemed to have
resigned from the Institute Service:

Provided that a reasonable opportunity to explain the reasons for such absence shall be given to that employee
before the above provisions are invoked.

39. Superannuation.—

(1) The age of superannuation of the employees of the Institute other than teaching faculty shall be sixty years or
as prescribed by the Central Government from time to time:

Provided that the medical and scientific specialists may be granted extension in service, on a case to case
basis, up to the age of sixty-two years in the case of persons who are exceptionally talented for reasons to be
recorded in writing and subject to physical fitness and continuous efficiency of the person concerned.

(2) The age of superannuation of the members of the faculty of the institute shall be sixty-five years or as
prescribed by the Central Government from time to time.

(3) Notwithstanding anything contained in the sub-regulations (1) and (2) above, the appointing authority
shall, if it is of the opinion that it is in the public interest so to do, have the absolute right to retire any employee
of the Institute by giving him notice of not less than three months in writing or three months pay and allowances
in lieu of such notice, --



[am II-Evg 3(i)] 9T 1 TSTS 2 STEIYRT

71

(1) if he is in Group ‘A’ or Group ‘B’ service or post and had entered the service
of the Institute before attaining the age of thirty-five years, after he has attained the age of fifty years; and
(i1) in any other case, after he has attained the age of fifty-five years.
(4) (a) Any institute employee who is in Group A or Group B service or post and had entered the service of the
Institute before attaining the age of thirty five years may, by giving notice of not less than three months in writing
to the appointing authority, retire from service after he has attained the age of fifty years;
(b) in all other cases, the institute employee, who has attained the age of fifty-five years, may retire from service
by giving notice of not less than three months in writing to the appointing authority:

Provided that it shall be open to the appointing authority to withhold permission to an employee under
suspension who seeks to retire under this sub-regulation.

40. Pension and Contributory Provident Fund.—
(1) The employees of the Institute who were appointed to various posts in the Institute prior to 1* January 2004,
except those on deputation or on foreign service to the Institute, are entitled to pension and other pensionary
benefits under the Central Civil Service (Pension) Rules, 1972 and the General Provident Fund (Central Services)
Rules, 1960, and such employees shall continue to be governed by the said rules.

(2) The employees of the Institute who were appointed on or after 1* January, 2004, except those on deputation
or on foreign service to the Institute shall be governed by the scheme formulated by the Institute as per the
instructions of the Central Government for employees appointed on or after the said 1* January, 2004 under the
Central Government.

41. Conduct, discipline and penalties.—
(1) The Central Civil Services (Conduct) Rules, 1964 shall apply to employees of the Institute.
(2) In the case of disciplinary matters, the relevant provisions of the Central Civil Services (Classification,
Control and Appeal) Rules, 1965 shall apply to employees of the Institute:
Provided that for the purposes of these regulations,-

(i) Group ‘A’, Group ‘B’ and Group ‘C’ posts in the Institute shall correspond to Central Civil Services Group
‘A’, Group ‘B’ and Group ‘C’ posts, respectively;

(ii) the appointing authority, disciplinary authority and the appellate authority for various posts in the Institute
shall be as specified in Schedule VIII;

(iii) in respect of the Central or the State Government servants borrowed by the Institute, the provisions of rule 21
of the Central Civil Services (Classification, Control and Appeal) Rules, 1965 shall apply and the Institute shall
exercise the functions of the Central or the State Government, as the case may be, for the purposes of the said
rule;

(iv) no consultation with Union Public Service Commission or State Public Service Commission shall be
necessary in any case.

42. Other conditions of service.— In respect of the matters provided or not provided for in these regulations,
the rules as applicable to the Central Government servants regarding the general conditions of service, pay,
allowances including travelling and daily allowance, leave salary, joining time, foreign service terms, and orders
and decisions issued in this regard by the Central Government from time to time, shall apply to the employees of
the Institute.

43. Pay of re-employed persons.— The pay scale of any person, who may be employed in the Institute after
retirement from the service of the Institute or of a State or the Central Government or any statutory or local body
administered by the Government, shall be fixed in accordance with the rules and orders of the Central
Government, as amended from time to time.

44. Building and land belonging to the Institute.— (1) The Institute shall use the land and buildings for its
purpose and may, for such purposes, allot them for occupation by such persons or officers as the Governing Body
may decide.

(2) Employees of the Institute shall be entitled to the allotment of residence as laid down in Schedule IX.

45. Medical facilities for employees.— The employees of the Institute including deputationists, retired
employees and the dependent members of their families shall be entitled to medical facilities as admissible under
the NIMHANS Health Scheme, who shall also pay such contribution as are required under that scheme and the
details of the scheme are as provided in Schedule X:

Provided that any amendment to the said schedule shall be made by publication of notification in the Official
Gazette, only with the prior approval of the Governing Body.

46. Proceedings by or against the Institute.— Subject to approval of President of the Institute, the
Governing Body or the Director of the Institute shall be competent to file suits or application or commence other
proceedings, civil or criminal, for and on behalf of the Institute and to prosecute the same and for such purpose to
sign, execute or attest plaints, petitions, appeals or other documents that may be necessary therefor and to verify
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the same, to swear affidavits and to compromise, refer to arbitration and defend in suit or other proceedings that
may be filed against the Institute and to prosecute the claim or defence in the court of appeal or origin or before
any officer whether in civil, criminal, revenue court or office or before Income-tax and Service-tax authorities
and for such purposes to appoint any advocate, pleader, solicitor or agent from the panel.

47. Exercise of powers.- The powers vested with various authorities in these regulations would be exercised
in accordance with such general instructions including austerity instructions that may be issued by the
Department of Expenditure, Ministry of Finance, from time to time, provided such instructions are made
applicable to autonomous bodies by that Department.

SCHEDULE-1

POWERS OF THE DIRECTOR, CHAIRPERSON OF GOVERNING BODY, GOVERNING BODY AND
INSTITUTE OF NATIONAL INSTITUTE OF MENTAL HEALTH AND NEURO SCIENCES, BANGALORE

(See regulations 13 and 25)

SL Nature of powers Extent of powers Remarks
No Director Chairperson Governing Institute

of Governing | Body

Body
@ 2) 3) “@ ) (6) )

1. To consider and approve - - Full powers - -
budget estimates.

2. Powers of appropriation | Full powers - - - Report on re-
and re-appropriation of appropriation
funds from sanctioned shall be
budget as per the placed
Financial Rules. before

Governing
Body for
approval in
its next
meeting.

3. (a)Write off of losses of | Up to Rs. one lakh in | Up to Rs. two | Full powers - -
irrecoverable value of | each case. lakh in each
stores or of public case.
money due to fraud,
theft, etc.

(b) Write off of loss of | Up to Rs.one lakh in | Up to Rs. two | Full powers - -
revenue or of | each case. lakh in each
irrecoverable advance. case.
(¢) Write off of | Upto Rs. one lakh in | Up to Rs. two | Full powers - -
deficiencies and | each case. lakh in each
depreciation in the value case.
of stores including stock
accounts(other than
motor vehicles).
(d) Write off of value of | Full powers on the - - - -
obsolete or unserviceable | recommendation of
stores. the Condemnation
Committee.
(e) Write off of the value | Full powers - - - -
of time barred drugs and
chemicals (subject to
conditions laid down by
the Drugs Committee
with reasons to be
recorded).

4. Condemnation of motor | Full powers, subject - Full powers - -
vehicles and other to ratification by for
vehicles after the Governing Body. ratification.
prescribed distance run
and length of use and on
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obtaining a certificate to
the effect that the vehicle
is not fit for any further
economical use from the
workshop of State Road
Transport Corporation.

5. Procurement of Goods | Full powers within - - -
and  Services which | the budget allotment
includes equipments, | where approval of
furniture, drugs and | Standing  Finance
medicines, consumables | Committee of the
and all other stores. Ministry is  not

required.

6. Purchase of print or | Full powers - - -
electronic versions of
books, publications,
periodicals, etc. for the
Library.

7. Purchase of vehicles for - - Full powers -
the Institute.

8. To incur contingent | Full powers - - -
expenditure.

9. To accord administrative | Up to Rs. one crore | Up to Rs. two | Full powers. Technical
approval and expenditure | in each case. crore in each sanction to
sanction for case. the  works
(a) Original works and will be
special repairs. accorded by

the  Estate
Committee.
(b) Ordinary repairs. Full powers - - -
(c ) Annual repairs. Full powers - - -

10. (a)To invite tenders or | Full powers up to - Full powers -
quotations for works or | Rs.five crore. above
stores and Rs.five crore.

(b) Acceptance of
tenders or quotations.

11. Entrustment of works on | Full powers subject to - - -
piece work basis on | ratification by
Schedule  of  Rates | Governing Body.
without  calling  for
tenders in  emergent
cases.

12. (a) Approval of Full powers based on | - - -

(i) Architectural the recommendations
drawings; (ii)Structural of Estate Committee.
drawings;
(iii) Data rates;
(iv) Extension of time;
(v)Extra or Additional or
Deviated items of work.
(b)Approval of revised Full powers up to | Full powersup | Full powers
estimates. Rs.one crore in each | to Rs.two above Rs.two -
case. crore in each crore.
case.

13. Powers to sanction Full powers in respect | Full powers in - -
advances for purchase of | of all employees | case of
conveyance to except for self. Director.
employees.

14. Powers to grant | Full powers in respect | Full powers in - -
permission and to | of all employees | case of
sanction advance to | except for self. Director.

Institute employees on
tour, transfer, etc.
15. Power to sanction | Full powers - - -

advance of pay on the
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eve of important festivals
in accordance with the
scale laid down by
Government of India.

16.

Power to sanction House
Building advances in
accordance with the rules
of Government of India.

Full powers

17.

Power to authorise the
sale or transfer of
vehicles purchased out of
advances granted by the
institute.

Full powers

18.

To allow mileage
allowance by a route
other than the shortest or
cheapest.

Full powers

19.

To decide the shortest or
cheapest of two or more
routes.

Full powers

20.

To decide the point of
commencement or end of
journey in a station.

Full powers

21.

Sanction of air travel by
officers in relaxation of
rules.

Full powers within

the entitled class.

22.

Power to sanction
enforced halts occurring
en route on journeys on
tour including halt on
duty at hill station,
transfer etc. due to
breakdown in
communication.

Full powers

23.

To declare the grade of
Honorary  Consultants,
Non-officials  attending
Commission of Enquiry,
etc. based on the fee or
honorarium paid to them,
for the purpose of
travelling allowance and
to sanction it.

Full powers

24.

Power to allow exchange
of daily allowance for
mileage allowance for
the whole period of
absence from
headquarters.

Full powers

25.

Power to fix amount of
hire or charges when an
institute employee is
provided with means of
locomotion at the
Institute but pays all the
cost of its use or
propulsion.

Full powers
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26. Power to sanction for | Full powers in | Full powers - -
journey made during | respect of all | in case of
leave including | employees, except | Director.
vacation. for self.
27. Powers to permit the | Full powers up to | Full powers - Subject to
officers of the | ninety days | beyond the
Institute to go abroad | provided there are | ninety days. instructions
in connection with the | no financial issued by
work of the Institute | implications other Government
and  treating the | than the period of India
absence as on duty. spent in from time to
connection  with time.
the work of the
Institute treated as
on duty.
28. Powers for treating | Full powers up to | Full powers | Full -
the absence as duty | two occasions in a | in respect of | powers
and to  sanction | financial year. Director. for more
travelling allowance, than two
dearness allowance, occasions
registration fee, cash in a
allowance etc. as per financial
the scale prescribed year.
by Government of
India for participation
in the International
Scientific Conference,
symposia, seminar,
etc. abroad for the
members of faculty or
staff as per the
approved guidelines.
29. Powers to permit the | Full powers, | Full powers - Subject to
members of faculty | except for self. in respect of the
for going abroad to Director. instructions
attend meetings or issued by
conferences or Government
seminars or of India
workshops or from time to
symposia, etc. for time.
short assignments as
per the approved
guidelines.
30. To sanction journeys | Full powers - - -
with in India on official
duty and payment of
travelling allowance and
dearness allowance to
Group ‘A’ (including
Faculty), Group ‘B’ and
Group ‘C’ officials,
residents, staff on
projects, research
scholars and students.
31. To depute Group ‘A’ | Full powers for - Full -
(including faculty) | sending within the powers
and Group ‘B’ | country. for




76

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART ITI—SEC. 3(i)]

officers for training
with  benefits  of
travelling allowance
or dearness allowance
or pay within the
country or abroad.

sending
outside
the
country.

32.

Sanction of course
fee, travelling
allowance, dearness
allowance and
registration fee for the
employees of
National Institute of
Mental Health and
Neuro Sciences
participating in the
seminars or
conferences and
courses not exceeding
one month organised
by other institutions
in India.

Full powers

33.

Reimbursement of
cancellation of air
charges where such
cancellation is in the
interest of Institute
service.

Full powers

34.

To countersign his
own travelling
allowance bills and
those of other
officers.

Full powers

35.

To sanction leave
travel concession or
home travel
concession, sanction
advances and
countersign leave
travel concession or
home travel
concession bills.

Full powers

36.

Powers to sanction
a) Temporary
advances

b) Partial final
withdrawals and

¢) Final withdrawals
out of General
Provident Fund or
Contributory
Provident Fund.

Full powers in
respect of all
employees, except
for self.

Full powers
in case of
Director.

37.

Destruction of office
records connected
with accounts (as per

Full powers
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norms laid down in
Appendix 13 of
General Financial
Rules).

38. Powers for retention | Full powers up to -
of un-disbursed pay | three months as
and allowances of | per the provisions
staff. of Receipts and

Payments Rules.

39. To decide whether a | Full powers for | Full powers
particular absence is | academic beyond one
absence  or  duty | purposes and one | month in all
within the country. month in other | cases other

cases. than
academic.

40. Grant of Leave Full powers
(i) Casual leave (in case of self an

account is to be
maintained).
(i) Earned leave, half | Full powers, | Full powers
pay leave, commuted | except for self. for director.
leave, leave not due,
extraordinary leave,
maternity leave.
(iii) Special disability | Full powers
leave
(iv)Study leave Full powers for | Full powers
Group ‘A’, ‘B’ | for Faculty
and ‘C’ | (Medical)
employees, not | and Medical
exceeding twenty- | Officers for
four months, | periods
except for | exceeding
Director. twenty-four
months, but
up to thirty-
six months.
41. Extension of leave to | Full powers -

cover overstays .

(within his
competence),
provided that the
employee on
leave will on
return be under
the administrative
control of the
Institute.
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42. To grant leave | Full powers - - -
when a Medical
Board has reported
that there is no
reasonable prospect
of employee being
fit to return to duty.
43. Grant of Sabbatical - - Full powers -
leave not exceeding
one year to
members of faculty
as per the approved
scheme.
44. Counting Full powers - - -
extraordinary leave
for increments.
45. To direct that an | Full powers - - -
officer on leave
shall be considered
to be in occupation
of a residence.
46. To declare an Full powers - - -
Institute employee
tobe a
(i) Faculty member
(i1) Ministerial
employee or
(iii) Technical or
Para medical
employee.
47. To suspend a lien Full powers - - -
provided he is
authorised to
make
appointment  to
the post on
which the lien is
held.
48. To transfer the lien | Full powers - - -
of an institute | provided he is
employee from one | authorised to
post to another. make
appointments to
both the posts
concerned.
49. To  transfer an | Full powers in - - -
Institute employee | case of Group
from one post to | ‘A’, ‘B’ and ‘C
another. employees
excluding
faculty.
50. Powers to retain | Full powers up to | Full Full  powers -
lien of the Institute | two years in case | powers up | exceeding two
employees  when | of Group ‘B’ and | to two | years for
they are appointed | ‘C’ posts. years for | Group ‘A
elsewhere. Group ‘A’ | posts.

posts.
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51. Powers for fixation | Full powers - -
of pay of Institute
employees  under
normal rules.

52. Fixation of pay and | Full powers - -
allowances of an
Institute employee
treated as on duty
under Fundamental
Rules 9(6)(b).

53. Power to grant | Full powers up to | Full -
advance increment | three advance | powers
on initial | increments. beyond
appointment three
(including the advance
employees of increments.
research  schemes
on their
appointment to
regular posts) on
the
recommendation of
Selection
Committee.

54. Powers to reduce | Full powers in | Full -
the pay of an |case of Groups | powers in
officiating ‘B> and ‘C’ | case of
employee  (under | employees. Group ‘A’
Fundamental Rules employees.

35).

55. Power to sanction | Full powers - Full  powers
undertaking of | where relaxation where
work for which fee | of conditions relaxation  of
is offered and the | under conditions
acceptance of fee. Supplementary under

Rule 12 are not Supplementary
required. Rule 12 are
required.

56. To grant | Full powers up to - -
honorarium to staff | a maximum of
for occasional and | Rs. five thousand
special nature of | per annum in
work. each case per

individual.
57. Power to relax the | Full powers - -

provision of
Supplementary
Rule 12 where the
subsistence
allowance to be
received from
World Health

Organisation etc. is
in the nature of
daily allowance and
no fees is involved.
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58. (a) Powers to create | Full powers for - Full - -
posts. - powers for
(i) temporary Faculty
Group ‘C’ posts posts,
for not Group ‘A’,
exceeding one ‘B’ and
year, and ‘C’ posts
(ii) temporary (subject  to|
posts in Rule 8 of
Research National
Projects on a Institute  of
fixed or Mental
timescale of pay Health and
from research Neuro-
budget. Sciences,
Bangalore
Rules, 2013.
(b) Powers to make | Full powers for | Full powers in | Full Full powers -
appointments to posts | Associate case of | powers in | in case of
i) Permanent | Professor, Additional case of | Director.
(Subject to rule 8 of | Assistant Professor and | Senior
the National Institute | Professor, Group ‘A’ | Professor
of Mental Health and | Group ‘A’ | Ministerial and
Neuro-Sciences, Technical posts, | posts. Professor.
Bangalore Rules, | Group ‘B’ and
2013. ‘C’  Ministerial
and Technical
posts, Senior
Residents, and
Junior
Residents.
(ii) Ad-hoc or | Full powers for | Full powers - - -
temporary posts Group ‘B’ and | for all Group
‘© posts, | ‘A’ posts
Lecturers in | other than
Nursing, Faculty. For
Assistant Faculty of the
Professors and | rank of
Associate Additional
Professors not | Professor and

exceeding for a
period of two
years.

above for a
period not
exceeding two
years and for
Lecturers in
Nursing,
Assistant
Professors
and
Associated
Professors for
periods
exceeding two
years.
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(c)Temporary posts in
Research Projects on a
fixed or time scale of

Full powers

pay from research
budget.
59. (a) Disciplinary | Full powers for Full powers for - Full powers in -
Authority Associate Senior case of
Professor, Professor, Director.
Assistant Professor,
Professor, Additional
Group ‘A’| Professor and
Technical  posts| Group ‘A
Group ‘B’ and ‘C’| Ministerial
Ministerial and posts.
Technical  posts,
Senior Residents,
and Junior
Residents.
(b)Appellate Authority - Full powers for - Full powers in | Appellate
Associate case of Senior | powers in
Professor, Professor, case of
Assistant Professor, Director vests
Professor, Additional with  Central
Group ‘A Professor and | Government.
Technical posts, Group A
Group ‘B’ and Ministerial
‘C’ Ministerial posts.
and Technical
posts,  Senior
Residents, and
Junior
Residents.
60. To declare satisfactory | Full powers - - - -
completion of period of
probation and
confirmation in
service (on the
recommendation of
Departmental
Promotion =~ Committee
constituted).
61. To provide alternate | Full powers in - Full powers - -
appointment on a lower | respect of Group in respect of
post in case of medical | ‘B’ and ‘C’ posts. Group ‘A’
disability as provided posts.
under rule 38(4) of
Central Civil Services
(Pension) Rules, 1972.
62. Powers to constitute Full powers for - Full powers - -
Departmental Associate for
promotion committee Professor, Professor,
for Assistant Additional
(a) Promotion Professor, Professor
(b) Declaration of Group ‘A’ and Group
satisfactory probation Technical posts, ‘A
and confirmation. Group ‘B’ and Ministerial
‘C’ Ministerial posts.
and Technical
posts.
63. To prescribe Cadre and - - Full powers - -

Recruitment Rules for




82

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART ITI—SEC. 3(i)]

all categories of posts.

64. Powers to  promote | Full powers for - Full powers - -
Institute employees | Associate for
based on the | Professor, Professor,
recommendations of | Assistant Additional
Departmental Professor, Professor
promotion committee. Group ‘A and Group
Technical posts, ‘A
Group ‘B’ and Ministerial
‘C’  Ministerial posts.
and Technical
posts.
65. Powers to accept | Full powers for - Full powers | Full powers in -
resignations  voluntary | Associate in case of | case of
or Professor, Professor, Director.
retirements from | Assistant Professor Additional
Institute service Group ‘A Professor
Technical posts, and Group
Group ‘B’ and ‘A
‘C’ Ministerial Ministerial
and Technical posts.
posts.
66. Power to  sanction | Full powers in | Full powers in - - -
transfer on  foreign | respect of Group | respect of
service or on deputation | ‘B> and  ‘C’ | Group ‘A
within India. employees. employees.
67. Power to accept the | Full powers - - - -
terms and conditions of
foreign service in
respect of deputationists
from Central or State
Government service.
68. To decide the date of | Full powers - - - -
reversion of an Institute
employee who takes
leave before reversion
from foreign service.
69. Deputation to work and | Full powers up to - - - -
study outside the | three months for
Institute within India. Faculty and
Group ‘A
technical staff.
70. Powers to sanction | Full powers in - - - -
investigation of claims | accordance with
of arrears of pay, etc. the provisions
under Rule
264(3) of General
Financial Rules.
71. Power to  sanction | Full powers - - - -
permanent imprest

advances to Group ‘A’
and ‘B’ officers.
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To file law suits in the
interest of the Institute.

Full powers

73.

Power to sanction
advances and payments
for law suits in the
interest of the Institute.

Full powers

74.

Power to prescribe (a)
the quantum of security
deposit; and (b) form of
security bond to be
executed by the staff
entrusted with  cash,
stores, etc.

Full powers

75.

To allot residence.

Full powers

76.

To determine standard
rent for  residential
quarters.

Full powers subject
to instructions issued
by Government from
time to time.

77.

To accept Research
grants from agencies in
India and also from
abroad  (subject to
Reserve Bank of India
guidelines) for
undertaking research
projects,  subject  to
general policy of
Government of India.

Full  powers to
accept, if the
duration of  the
project is not more
than five years.

Full powers
to accept, if
the duration
of the
project is
more than
five years.

78

To prescribe hospital
charges and rates for
investigation

Full powers

79.

To designate the officer
as Head of the
Department, Department
of the office, Head of
Section and Head of
Unit.

Full powers

80.

To define and prescribe
duties and functions of
Head of Department or
Faculty member or Head
of Office or Head of
Section or Head of Unit.

Full powers

81.

To designate Drawing
and Disbursing Officer
in respect of all personal
claims of employees.

Full powers

82.

Power to alter in the
case of clerical errors
the date of birth
recorded in  Service
Books of Group ‘A’, ‘B’

Full powers
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and ‘C’ employees.

83.

To decide in case of
doubt whether a
particular employee is
serving in a vacation
department.

Full powers

84.

Power to issue
instructions to
subordinate authorities
in the matter of
contingent expenditure.

Full powers

85.

Re-organisation or
creation of sections or
Units or Departments.

Full powers in
respect of Sections
and Units.

Full powers
in respect of
Departments.

86.

(a) To admit students
for various courses of
study in the institute.

(b) To admit casual
students for training or
study.

(¢) To permit students
from other Institutions
for block field
placements.

Full powers

87.

To permit
discontinuance of
students or Research
scholars or Residents
and recovery of
stipendary benefits
together with penalty as
per agreement.

Full powers

88.

To grant extension of
time to students for
payment of fees after
due date.

Full powers

89.

Appointment of
Wardens of hostels
attached to the Institute
and provide rent free
accommodation in the
campus.

Full powers

90.

To prescribe authority
for reporting or
reviewing  confidential
reports of the staff
members of the Institute.

Reporting or
Reviewing authority
for Professors,
Additional

Professors and
reviewing authority
for all other cadres.

Reporting
authority for
Director.

In respect of
all other
cadres
reporting
authority will
be the
immediate
superior and
the reviewing
authority the
next superior.

91.

To invite -- (a)
Visiting Professor for
short duration of three
months where the posts
in the Departments are

Full powers
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remaining unfilled and
pay per diem at the
prescribed rates and to
sanction travelling
allowance for onward
and return journey.

(b) Visiting Professor
for special lectures to
post graduate students of
the Institute and staff, to
conduct seminars,
workshops and sanction
air travel where ever
required and payment of
honorarium at
appropriate rates  per
lecture or seminar or
workshop up to a
maximum of ten
sessions depending upon
the status of the experts.

Full  powers

in

respect of foreign

nationals.
concurrence
Government of

Prior
of
India

would be obtained
for extending
hospitality — charges

and  payment

of

travelling allowance

and dearness
allowance within
India.

(c) Permitting faculty
from other Institutions,
within and outside the
country, to spend or
conduct research in the
Institute during
sabbatical leave.

Full  powers

in

respect of faculty
from Institutions
within the country.

Full powers
in respect of
faculty from
outside  the
country
subject  to
Government
of India
regulations.

92.

Constitution of Medical
Board and retirement of
staff on invalid pension
on account of
permanent physical or
mental disability
incapacitating for further
service if so certified by
the Medical Board.

Full powers for the

constitution

of

Medical Board and

powers
retirement  to
exercised by

for
be
the

respective appointing

authority.

93.

Executing  agreements
and contracts for
appropriate conduct of
business of the Institute.

Full powers

94.

Hiring private buildings
after  following  the
prescribed rules.

Full powers

95.

To accept gifts or
donations or
endowments from the
public, institutions in
India and also from
outside India (subject to
Reserve Bank of India
guidelines) to further the
aims and objectives of
the Institute.

Full powers. above

Rs. ten lakh in

each

case will be reported
to Governing Body.

96.

Sanction of sitting fee to
experts of other institutes

Full powers
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attending Selection
Committee or Purchase
Committee and  other
meetings of the Institute.

97.

Expenditure on grants-in-
aid to recognised staff and
students clubs of the
Institute as per the scale
laid down by Government
of India.

Full powers

98.

Remission of
disallowances in audit.

Full powers

99.

Acquisition of immovable
property like land and
buildings.

Full powers

100.

To reduce or remit for
special reasons (to be
recorded) any fees for
investigation and  for
treatment in the hospital.

Full powers

101.

Power to grant extension
of tenure of Senior
Residents as per
Residency  Rules  or
Scholars.

Full powers

102.

Reimbursement of
medical expenses in
relaxation of rules.

Full powers

Full powers
where
treatment is|
required to be
taken outside]
the country.

103.

To invest funds of the
Institute in Government
Securities, Nationalised
Banks, Bonds or
Securities  of  Public
Financial Institutions,
Shares of Companies or
any other schemes
specified by Government.

Full powers (to be
reported to Governing
Body once in six
months).

104.

To extend the benefits
such as revised pay
scales, promotional
schemes and other
employee benefit schemes
as and when introduced
by Government of India
to its employees, to
NIMHANS employees.

Full powers in respect
of cases where
Governing body
approval is not
required.

Full powers
in other
cases.

105.

To approve conduct of
workshops or seminars or
symposium or
conferences and to
sanction expenditure for
each activity within the
sanctioned budget.

Full powers

Note 1:- The powers vested on a lower authority as per this Schedule can also be exercised by the higher authority.

Note 2:- Approval or concurrence of the Department of Expenditure, Ministry of Finance shall be obtained, wherever required,
as per the provisions under the Delegation of Financial Powers Rules,1978 or the General Financial Rules, 2005.
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FEE STRUCTURE FOR INDIAN NATIONALS

(See regulation 27)

SCHEDULE - II

(Al figures are in rupees)

B.Sc. Anaest-
DM MD/
SL Nature of Fees Ph.D. /M.Ch. PDF DPM M.Phil. M.Sc. B.Sc. hesia Tech./ DCNT Remarks
Radio-
No. Nursing graphy DPN/DNN
1 Eligibility fee: 1) Other Universities of Karnataka: Rs.100/- 2) Universities outside Karnataka: Rs.500/- 3) Foreign students: Rs.5000/-
Payable at the time of

2 Registration fee 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00  1,000.00 1,000.00 - joining

Tuition fee per
3 year 18,000.00 50,000.00 50,000.00 36,000.00 10,000.00  10,000.00 35,000.00+* 10,000.00 -

Laboratory  fee A
4 (per year) 500.00 500.00 500.00 400.00 400.00 300.00 300.00

Gymkhana  and >
5 recreation One time payment for the

whole duration of the course

fee (per year) 250.00 250.00 250.00 250.00 250.00 250.00 250.00 250.00 250.00 at the time of joining.

Library fee (per
6 year) 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00 1,000.00 J

Caution  Money
7 and 5,000.00 5,000.00 5,000.00 5,000.00 5,000.00 5,000.00 5,000.00 5,000.00 5,000.00 Refundable on completion of

Hostel Deposit course

Identification
8 card fee 100.00 100.00 100.00 100.00 100.00 100.00 100.00 100.00 100.00 Payable at the time of joining
9 Examination fee

325.00
Part I --- 3,000.00 1,000.00 3,000.00 1,500.00 1,000.00 1,000.00 1,000.00
As prescribed by the
Part IT - 10,000.00 5,000.00 - 1,500.00 1,000.00 1,000.00 1,000.00 - Institute
Part 111 - - --- --- - --- 1,000.00 1,000.00 -

Pre-Ph.D. exam
10 fee 2,000.00

Ph.D. Thesis
11 evaluation 10,000.00 - - - - - -

Note 1: Fees once paid will not be refunded at any cost.

Note 2: *One time payment, Rs.20,000/-* for the Scheduled Castes or the Scheduled Tribes candidates (B.Sc. in Nursing). Staff Nurse Association

(SNA) Rs.1000/- one time payment for B.Sc. Nursing students

Note 3: **Hostel Rent (water and electricity charges) per annum Rs.5000/- and Rs.1000/- mess advance for B.Sc. Nursing students

Note 4: No Examination fee for Post Doctoral Fellowship courses
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FEE STRUCTURE FOR FOREIGN NATIONALS

| figures are in US $)

S1.  Name of the Course * Tuition fee n fee
No. kkk
1. Doctor of Philosophy (Ph.D). 30000 500

2. For super speciality courses

(a) Doctor of Medicine (DM) or Master of Chirurgical (M.Ch) - Five years duration 60000 1000

(b) Doctor of Medicine (DM) or Master of Chirurgical (M.Ch) - Three years duration 50000 1000
3. Post Doctoral fellowship in Neuropathology or Neuroanaesthesia 30000 1000
4. Master of Philosophy (M.Phil) 20000 500
5. Master of Science (M.Sc) - Psychiatric Nursing 15000 500
6.  Bachelor of Science (B.Sc) in Nursing 20000

7. Diploma in Psychiatric or Mental Health Nursing (DPN); Diploma in Neuroscience
Nursing (DNN) and Diploma in Clinical Neurophysiology Technology (DCNT)
100

Note 1: *Tuition fee to be paid in equal annual installments. The amount indicated is for the entire duration of the course.

Note 2: The fees once paid will not be refunded at any cost.
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SCHEDULE- III

REMUNERATION FOR EXAMINERS AND FOR CONDUCTING VARIOUS EXAMINATIONS AT

NIMHANS :
(See regulation 29)

THEORY EXAMINATION

Pre.Ph.D/ PG DEGREE/ UG DEGREE/ DIPLOMA COURSES:

(BOTH MEDICAL AND NON-MEDICAL)

Setting of Question Papers Rs.500 per paper

Under Graduate : Rs.25 per candidate subject
Valuation of Theory Answer Books to minimum of Rs. 150 per examiner
Post Graduate: Rs.100 per candidate subject
to minimum of Rs. 500 per examiner

For evaluation of DM or M.Ch or MD or M. . .
3 Philor = M .Sc Dissertation Rs.1000 per dissertation

4. For valuation of Case Records Rs. 200 per case record
5. Postal or courier Expenses (if any) As per actual
PRACTICAL EXAMINATION

1. For MD or DM or M.Ch or DPM or M. Phil or M. Sc courses :

Rs.1000 per candidate per examiner with minimum of Rs. 2000 and
1. For conducting  Clinical or maximum of Rs.5000 for setting of Question paper, evaluation of answer
Practical or books and conducting of clinical, practical and Viva-Voce Exam.

Viva-Voce examination

1A. Viva-Voce Only (Pre-Ph. D or Post Graduate Courses) Rs.500 per

examiner.

2. For B. Sc courses :

Rs.500 per examiner per day for setting of Question paper, evaluation of
answer books and conducting of clinical, practical & Viva-Voce Exam.

2A. Viva-Voce Only Rs.500 per examiner per day.

2. Expert assistant Rs.250  per session per
Aav
3. Chairman Fee Rs.1000
II. Ph.D COURSE
1. For assessment of Ph. D Thesis Rs. 2000 per Thesis
2. For Viva-Voce Examination Rs. 500 per examiner
3. Postal or courier expenses if any As per actual
4. Chairman Fee Rs.1000

III. REMUNERATION TO OFFICERS AND STAFF FOR CONDUCTING UNDER GRADUATE AND

POST GRADUATE THEORY EXAMINATIONS
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REMUNERATION
OFFICERS AND OTHER STAFF INVOLVED PER
IN EXAMINATION WORK EXAM
Rs.
ADMINISTRATIVE OFFICER (A&E) 500.00
SPECIAL OFFICER (A&E) 500.00
TABULATOR 1000.00
EVALUATION ASSISTANT 500.00
STENOGRAPHER GRADE.II (one) 250.00
LOWER DIVISION CLERK (one) 200.00
INVIGILATOR or SUPERVISOR 100 per day
ATTENDER 100.00
V. DPN/ DNN/ DCNT EXAMINATIONS :
Remuneration to Examiners
(Same as for Under graduate Courses)
SCHEDULE -1V
HOSPITAL CHARGES

(See regulation 30)

I. General:

e Income of patients: Gross salary shall be considered as income for patients who are employed; and for
patients who are not employed, the gross income of the supporting family member shall be considered as
income.

2. Patients are classified into two main categories, namely:--
¢ below poverty line (BPL) Card holders; and
e above poverty line (APL).

The APL category patients shall pay full rates for all services. Such of the APL category patients whose

annual income is less then Rs. 40,000 may be offered maximum fifty per cent.concession in charges for

ward, tests, procedures, surgery etc,. However, patients admitted in special wards shall pay full charges
irrespective of their income.

3. Patients who possess BPL Card should remit Rs.200 towards routine treatment and investigations. This
applies only to in-patient treatments. However, they shall pay charges for special investigations like
Computed Tomography (C.T) Scan, Magnetic Resonance Imaging (MRI), Electro Encephalo Gram(EEG),
Certain Laboratory tests, etc.

4. No charges shall be levied for any operation that would be necessary due to complication of the first
operation.

5. Investigations for academic interest shall be carried out free of cost after being duly recommended by the
Head of the Department and approved by the Medical Superintendent. This should be done prior to the
investigation or treatment and not at the time of discharge or settling the bill.

6. The investigations requested by outside agencies or institutions shall be charged at full rates along with a
registration fee of Rs.20.

7. The ward charges for children below 12 years shall be on par with the charges for adult patients.

8. National Institute of Mental Health and Neuro-Sciences staff and their dependents undergoing full course or
treatment shall be provided hospital services conforming to the National Institute of Mental Health and
Neuro-Sciences Health Scheme.

9. Freedom Fighters, their spouses and dependant minor children shall be eligible for hospital services free of
cost in general ward only, subject to the condition that they are in receipt of pension from the Central or State
Government. In case they are willing to get admitted in special wards, the difference of expenditure between
general ward and the special ward shall be borne by them.

10. Admission charge of Rs.25 shall be collected from patients at the time of admission, irrespective of the
income of the patient. This applies to BPL patients also.
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11

12.

13.

14.

15.

16.

II.

. Provision of part payment: In respect of patients whose declared monthly income is less than Rs.1700/- and

are in a position to pay for investigation or treatment procedure, but not able to pay the complete hospital
charges, the Senior Resident or Consultant treating the patient may identify the relevant investigation or
treatment procedure for which full charges can be collected from the patient.

Charges for treatment at Casualty and Observation Units: Patients who are BPL Card holders shall be
provided routine investigation and treatment facilities at concessional rates at the Casualty and Observation
Unit. In case of APL patients, the Resident on duty shall prepare list of investigations and treatment facilities
provided to the patients while in Casualty or Observation Unit. The staff Nurse in-charge shall arrange to
send the case record to the Hospital Cash Counter or Admission Counter and the necessary charges shall be
collected from the patients. The drugs and disposables like IV Sets, Scalp Vein Sets, etc., used shall be
replaced by the patients before leaving the Casualty. Assessment of income of all patients seeking care at the
Casualty and Observation units shall be carried out by Casualty Medical Officer or Resident on duty.

The Laboratory Investigations requested by Government Hospitals or Centers shall be charged at full rates
and those requested by Non—Government Hospitals or Centers at 1 ¥2 times the full rates.

Only those patients who produce BPL Cards shall be provided treatment at concessional rates. All other
patients shall pay the stipulated charges.

Proposals for waiver of any charges shall be approved by a Committee comprising of Director, Medical
superintendent and Registrar.

Patients from Foreign Countries: With effect from 21st August, 2012, foreign nationals taking treatment at
NIMHANS are charged depending on the economic status of countries as classified by World Bank from
time to time. Accordingly, patients belonging to lower and middle income economies will be charged at the
full rates and patients belonging to High income countries will be charged double the full rates prescribed by
the Institute for various services.

Ward Charges

Wards Tariff per day
Rs.

A. GENERAL WARD

1) BPL Card Holders 5.00
2) APL Patients
a) Less than Rs.40,000 per year 25.00
b) Rs.40,000 per year and above 50.00

Patients admitted to General wards and shared special wards who do not possess BPL Card shall make

following minimum deposits at the time of admission. This does not apply to patients admitted or managed in
casualty and short stay beds.

Psychiatry wards 1000.00
Neurology wards 2000.00
Neurosurgery wards 5000.00
Neuro Rehabilitation wards 2000.00

Consultant shall insist on higher deposit depending on the expected tests and treatment. For all planned

(elective) admissions the deposit shall as far as possible cover the total expected expenditure.

B. SPECIAL WARDS (PSYCHIATRY)

2.

1. BLOCK “A”
Single Bed / Cottage 1 and 2 400.00
Cottage No. 3 and 4 600.00
BLOCK “B”
Single Bed ward 400.00
2-bed wards 200.00
4-bed wards 125.00
6-bed wards 100.00
3. BLOCK “C”
Single bed ward 600.00

Single bed A.C. Room 1000.00
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4. CHILD PSYCHIATRY CENTRE

Single bed ward 500.00
2-bed ward 300.00
5. DE-ADDICTION CENTRE
Deluxe Ward 1000.00
Single bed ward 300.00
2-bed ward 150.00
3-bed ward 125.00
6-bed ward 75.00
C. FAMILY WARD 300.00

(to be charged as per income slab)

D. SPECIAL WARDS (NEUROLOGY or NEURO SURGERY)

1. BLOCK “A”

Single bed ward 600.00
Single bed A.C.No.301 800.00
Single bed A.C.No.308 700.00
2-bed special ward 200.00
2. BLOCK “B”

Single bed Deluxe 1200.00
Single bed ward 500.00
2-bed special ward 400.00

Minimum deposit to be made by patients getting admitted to single bed special wards shall be as under.
Consultants shall decide on higher deposit depending on the case.

Neurology special ward

Neuro Surgery special ward

Deluxe wards 10,000.00
Psychiatry ‘A’ and ‘B’ Blocks

Psychiatry ‘C’ Block and Cottage No. 3 and 4

Consultant shall insist on higher deposit depending on the expected tests and treatment. For all planned (elective)
admissions the deposit shall as far as possible cover the total expected expenditure.

E. INTENSIVE CARE UNIT :-

Neurology and Neuro Surgery 650.00
Psychiatry 100.00
Note :-
Ward Charges, Investigation and treatment charges in single bed special wards and Two bed Special wards
shall be one hundred per cent. irrespective of income of the patient. Patients in Four bed and Six bed Special
wards shall be levied one hundred per cent. ward charges irrespective of their income. However the charges

for investigations and treatment shall be as per their income slab with the minimum rate of fifty per cent. of
the full charges.

II1. Charges for medical certificates

Admission and Discharge 50.00
Advise for Rest or Fitness 50.00
Medical Legal Autopsy 200.00
Wound Certificate 200.00
Medical Certificate for Insurance Claim 200.00

Out —Patient Treatment 50.00
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Speech and Hearing Certificate 200.00
Note : Certificate of Clinical Autopsy is issued free of cost

IV. Charges for Medical Board

Routine Medical Board 300.00
Special or Appeal Medical Board 500.00
V. Diet Charges

The Hospital Diet shall be provided free of cost to patients who possess BPL Card. All other patients (paying
patients) shall be given the option to either make their own arrangement for diet or to avail the facility of the

Hospital Diet.
General Diet 50.00
Special Diet 80.00
Milk Diet, Milk and Bread 15.00

VI. Ambulance Charges

Sl PLACE
No. Rs.
1. Bowring Hospital , Medinova, Shivaji Nagar etc. 100.00
2. KC General Hospital, Malleswaram 150.00
3. ESI Hospital, Rajaji Nagar 150.00
4. ESI Hospital, Indira Nagar 120.00
5. St. John’s Medical College Hospital 100.00
6. Jayanagar Hospital, Jayanagar 80.00
7. Victoria Hospital, Vanivilas, Kalasipalyam, etc. 100.00
8. St.Marthas Hospital 100.00
9. Railway Station, Bus Stand, Majestic Area 120.00
10. HAL Hospital , Airport Road 200.00
11. Manipal Hospital, Airport Road 200.00
12. Isolation Hospital & Byappanahalli 200.00
13. M.S Ramaiah Hospital, Gokula and Mathikere 220.00
14. Baptist Hospital, Yelahanka 200.00
15. LTI, Krishnarajapuram 220.00
16. Kidwai and Sanjay Gandhi Institute 30.00

Note: For places other than those mentioned above Rs.15.00 may be charged per kilometer.
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VII. Casualty and O.P.D. Services

Registration at Screening Clinic 20.00
O.P.D. Registration (Opening a case file) 50.00
Out patient follow up charges for patients without BPL card 10.00
(On Trial basis) (Per visit)
Issue of Duplicate Registration Card if card is lost 20.00
Registration at Casualty 100.00

( Including case file opening)

An annual charges of Rs.100/- shall be charged from patients with BPL Card in order to enable them to
avail free drugs authorized to be issued at the Out Patient Department Drugs Counter and routine diagnostic
investigations. An identity card shall be issued to such patients and it should be renewed every year after the

payment of prescribed charges.

VIIIL. Department wise charges for various tests

1. CLINICAL PSYCHOLOGY
A. TESTS :-
Cognitive functions 500.00
Personality and Interpersonal Relationships 500.00
Specific Learning Abilities 300.00
Specific Functions (IQ) 200.00
General Assessment 1000.00
Diagnostic Clarification 500.00
Neuro Psychological Assessment 1000.00
B. THERAPY :-
Cognitive Behavior Therapy (Per session) 150.00
Biofeedback or Relaxation Training (per session) 150.00
Cognitive Retraining (per sessions) 150.00
Psychotherapy or counseling (per session) 150.00

C. MOLECULAR DIAGNOSTIC FACILITY
Triplet Repeat Expansion Associated Diseases
(a) Huntington’s Disease or One of the ataxia
(b) Spinocerebellar Ataxias panel 1(1,2,3)

(c ) Spinocerebellar Ataxia panel 2(1,2,3,6,7,8,12,17 DRPLA)
Duchenne and Becker Muscular

Dystrophy

Delection analysis for 24 exons

Carrier analysis

Using antragenic markers(Intron

3,44 and 49)

Spinal muscular atrophy

Delection analysis (exon 7 and 8 only)

Carrier analysis using Q-PCR (exon 8 only)

2. NEUROLOGY
{ CLINICAL ELECTROPHYSIOLOGY}
EE.G,
{Rs.100/-each for subsequent three EEGs. within a year }
EC.G

E.M.G and Nerve Conduction {Rs. 100/- each for subsequent-
three procedures within one year}

Evoked Potentials

{VEP + BAER + SSEP + Blink Reflex }

Combined Evoked Potential Study

1000.00
2000.00
5000.00
1500.00

3000 .00

1000.00

3000.00

360.00
100.00
360.00

180.00
{each}
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{ VEP+BAER+Blink Reflex + SSEP } 360.00
Sphenoidal EEG 720.00
Videometry {Minimum} {excluding video cassettes}
For day and night recording :-
- One day 1200.00
- Two days 2400.00
- Three days 3600.00

Minimum charges as Rs. 1000/= irrespective of number of hours. BPL card holders
Rs. 250/= (Waiver then required to be done by unit/departmental head)

Single Fibre EMG or Macro EMG or other procedures 360.00
Botulinium Toxin Injection {excluding cost of drug} 360.00
Autonomic Function Tests 600.00

Note :-
Minimum charge of Rs.50/-for E.E.G.,
Minimum charge of Rs.50/-for E.M.G and Neuroconduction,
Minimum charges of Rs. 50/-for V.E.P..B.A.E.R.,S.S.E.P., and Blink Reflex.

Polysomnography (PSG) charges

PSG with MSLT charges

BPL card holders Rs. 250/= (May be waived as per rules in deserving cases)
Transcranial magnetic stimulation

Involuntary movement studies

Therapeutics
EMG guided Botulinium Toxin Injection{excluding cost of drug}
rTMS (each session)

3. NEURO ANAESTHESIA

[.C.U Ward charge per day

Ventilator charges for patients requiring ventilation {Per day}

Oxygen charges { Per day}

Blood Gases {Per sample}

Monitoring charges {Per day}

Procedures done under anesthesia

MRI

Angiogram

Interventional radiology for AVM

GDC coiling for aneurysms

CT Scanning

4. NEURO CHEMISTRY

(A) BLOOD
Sugar
(a) Fasting
(b) Post Prandial
(c) Random
Urea

Creatinine

1000.00
1500.00

300.00
300.00

600.00
200.00

650.00
1000.00
250.00
150.00

400.00

500.00
500.00
1000.00
2000.00
50.00

50.00

50.00

50.00
70.00
70.00
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(B) URINE:-

(C) OTHERS

Cholesterol
HDL Cholesterol
Sodium
Pottasium
Calcium
Phosphorus
Copper
Ceruplasmin
Lithium
D.P.H,,
Phenobarbitone
Carbamezapine
Billirubin
Alkaline Phosphatase
CPK,
LDH,,
G.0.T,,
G.P.T.,
Total Protein
Albumin
Prothrombin Time
T3
T4
T.S.H.,
T3, T4, TSH
Serum Osmolality

Urine Osmolality

Copper

Abnormal Matabolites or Screening of IEM

PB.G.,

B.J. Protein
24 hrs. Urinary Protein

Uric Acid

Triglycerides
Gamma GT
Aryl Sulphatase

Hexasiminidase A, B, and Total

Lactate
B.12
Folic Acid

Urine screening for LE.M.,
Glycosylated Hb

80.00
100.00
80.00
80.00
70.00
70.00
300.00
200.00
100.00
400.00
400.00
400.00
90.00
90.00
150.00
150.00
80.00
80.00
60.00
60.00
150.00
100.00
100.00
100.00
300.00
200.00
200.00

300.00
150.00
50.00

50.00
70.00

90.00
100.00
100.00
500.00
500.00
150.00
300.00
300.00
150.00
300.00
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Ammonia

Amminoacid Profile By HPLC Plasma

Homocysteine
Fibrinogen
LupusAnticoagulant
Lactate
Valproate
HbAlc
Microalbumin
Angiotensin-converting enzyme

Antiphospholipid Antibodies - IgG

Antiphospholipid Antibodies IgM
Anti Cardiolipin Antibodies - IgG
Anti Cardiolipin Antibodies — IgM
Anti Cardiolipin Antibodies — IgA

Tandem Mass Spectrometric analysis for [EM

300.00
1500.00
800.00
300.00
250.00
200.00
400.00
300.00
3 00.00
900.00
600.00
600.00
400.00
400.00
400.00
1000.00

Following Neuro Chemistry Laboratory Tests shall be Charged at rates mentioned against them for

patients who possess BPL Cards

Thyroid Profile {T3, T4, TSH}
T3

T4

TSH

Prothrombin Time

Aryl Sulphatase A and B
Hexosaminidase A and B
Amino Acid Profile by HPLC
Lactate

AED Drugs {PB/DPH/CBZ }
Tandem Mass spectrometry

Homocysteine
Fibrinogen
5. NEURO IMAGING AND INTERVENTIONAL RADIOLOGY
1. X-RAYS :-
e 15"x12"
e 10"x12"
e 10"x 8"

Special X-ray procedures

{IVP, Myelogram, Orbital, Venogram, MCU }
Transfemoral Catheterisation of any one Intracranial Vessel
Cerebral Angiogram
Spinal Angiogram \
Other Vascular Studies
Intervention Charges :-

(a) Endovascular

(b) Percutaneous
Angiocele
Diagnostic Cathetar
Diagnostic Guide Wire
Femoral Sheath
Exchange Guide Wire >
Microcatheters each
Guiding Catheters each

Guide wire with Micro Platinum tip actual current price

Micro Guide wire without Platinum tip
Lipiodol - 1 amp.

Histoacryl - 1 amp.

Lamda Connector

200.00
75.00
75.00
75.00
00.00

250.00

250.00

750.00

150.00

100.00

300.00

500.00
75.00

150.00
100.00
80.00
1000.00

2500.00
4500.00
4500.00
6000.00

9000.00
2500.00
7400.00
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2.COILS :-

GDC Standard and Soft Coils including 2D

GDC - 3D Ultra Soft, SR and Synergy

GDC 18 3D Synergy

Fibered GDC 18 Vortx Shape Coils N
Fibered Platinum Coils — 10

Vortx Coils

Vortx Diamond Shape Coils — 18

018 Fibered Platinum Coils

Berenstein Liquid Coil — 15/10

Sentry Balloon

Standard Occlusion Balloon

Contour PVA Embolization Particles

Non — Ionic Contrast Medium per 10 ml.

Note: /

> actual current price

120.00

Products not in the list will be charged according to the cost of the material. This list is tentative and subject to

changes depending on the price of material at the time of purchase.

3. C.T. SCAN CHARGES
A. BRAIN:
BPL
Less than Rs. 40,000=00 per year
Rs. 40,000 and above

B. SPINE or OTHER BODY PART :-
BPL
Less than Rs. 40,000=00 per year
Rs. 40,000 and above

C. C.T.ANGIOGRAM :-
BPL
Less than Rs. 40,000=00 per year
Rs. 40,000 and above
Inclusive of film or CD. For APL patients only

D. CONTRAST MEDIUM CHARGES :-
Tonic Medium per 100 ml.
Non — lonic Medium per 10 ml.
Extra C.T. Film Charges (Per film)

4. M.R.I SCAN CHARGES
BRAIN or SPINE or BODY SINGLE PART :-
BPL
Less than Rs. 40,000=00 per year
Rs. 40,000 and above
Inclusive of films or CD. For APL patients only.
MRA or MRS {in the same sitting}:-
BPL
Less than Rs. 40,000=00 per year
Rs. 40,000 and above
MRI CONTRAST - Contrast Medium Charge
CD will be Provided by Hospital
Note:

300.00
1200.00
2000.00

700.00
1500.00
3200.00

2000.00
3000.00
4400.00

400.00
120.00
100.00

1000.00
3500.00
5500.00

500.00
1000.00
700.00
800.00

Half rates shall be charged for subsequent scans carried out during out — patient and/or in patient

treatment over a maximum period of 90 days.

5.ULTRASOUND :-
Routine
Doppler

150.00
300.00



[am II-Evg 3(i)]

A =l TS9A ¢ AHIERY

99

6. NEURO MICROBIOLOGY
Bacterial Cultures and Sensitivity
Fungal Culture
CSF Cell Count
BACTEC radiometric Assay
AFB Culture
ELISA for Antimycobacteria antibody
ELISA for Anticysticercal antibody
RA Factor
Monteaux Test
Anaerobic Culture
Widal Test
ASL.O.,
CR.P.,
V.DRL,
Cryptococcal Antigen
Toxoplasmo Antibody { Latex }
CSF cytology
PCR
T.P.H.A.
Grams staining / AFB staining
Anti-acetylcholine receptor
AN.A.
Pneumococcal or H.influenzae
Oligoclonal band
Anti-ganglioside antibody
Western blotting for TB
Western blotting for Neurocysticercosis
BACT ALERT

TB Culture

Blood Culture
Vitek 2 Compact 60 automated Culture ID
and Antibiotic Sensitivity Test
MGIT

7. NEURO PATHOLOGY
A: CLINICAL PATHOLOGY
1. Haemogram
2. Hemoglobin
3. W.B.C Total and Differential Count
4. R.B.C Count
5. Packed Cell volume
6
7
8

. Platelet Count
. P Smear and or Malarial Parasite (MP)
. ESR
9. BT and CT

10. AEC

11. Sickling Test

12. Reticulocyte count

13. Saline Dilution Test for Acanthocytes

14. Bone Marrow examination

15. Urine Analysis — routine

16. Urine Sugar

17. Urine Albumin

18. Urine Ketone Bodies

19. Stool Examination Routine

20. Rapid Test for Malaria

300.00
200.00
150.00
1200.00
250.00
400.00
400.00
100.00
75.00
600.00
100.00
200.00
150.00
100.00
400.00
200.00
150.00
1500.00
300.00
100.00
400.00
250.00
400.00
300.00
500.00
500.00
500.00

1000.00
1000.00

500.00
*1000.00

*(Rs 1500.00 for Private Hospitals)

160.00
30.00
30.00
30.00
30.00
30.00
40.00
40.00
30.00
30.00
80.00
40.00

200.00

240.00
60.00
20.00
20.00
20.00
40.00

150.00
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B: TRANSFUSION MEDICINE CENTRE (TMC) - BLOOD BANK

1. Whole Blood - For NIMHANS or Government Hospital 300.00
- For Private Hospital 500.00
2. Plasma One Unit - For NIMHANS or Government Hospital 300.00
- For Private Hospital 500.00
3. Packed Cells - For NIMHANS or Government Hospital ~ 300.00
- For Private Hospital 500.00
4. Platelet Rich Plasma - For NIMHANS or Government Hospital ~ 300.00
- For Private Hospital 500.00
5. Platelet Concentrate - For NIMHANS or Government Hospital 300.00
- For Private Hospital 500.00
6. LVPP (Large Volume Plasmapheresis) 5500.00
7. Small Volume Plasmapheresis 200.00
8. HBs Ag 100.00
C: HISTOPATHOLOGY
SL Test Charges for | Charges for | Charges for
No. patients from patients from | patients from
NIMHANS. Rs/- Government Private
Hospitals . Rs/- Hospitals. Rs/-
1 e NEUROSURGERY / NIIR
*  Biopsy 1000-00 1000-00 1500-00
. TUMOR- immunohistochemistry (IHC)
o Tumor Panel — I (One marker)
. Tumor Panel - II (Two markers) 1000-00 1000-00 1500-00
* i‘;’:‘lferrga"el - HI (Three or more 2000-00 2000-00 3000-00
2500-00 2500-00 4000-00
2 e NEUROLOGY: MUSCLE
. Fresh Muscle Biopsy with Enzyme
Histochemistry (EHC)
e Biopsy in formalin 1500-00 1500-00 2000-00
®  Additional Electron Microscopy test |  ___ 1000-00 1500-00
o Muscle Immunohistochemistry (IHC)
e Muscle Panel - I (Dystrophin, 1000-00 1000-00 1500-00
Sarcoglycans, Merosin)
. - i -
el 1 Dt
2500-00 2500-00 4000-00
3 NERVE
e Nerve Biopsy 1000-00 1000-00 1500-00
. i(sitditional Semithin and Electron Microscopy 1000-00 1000-00 1500-00
4 SKIN
e Skin Biopsy 1000-00 1000-00 1500-00
*  Additional Electron Microscopy test 1000-00 1000-00 1500-00
5 Charges for 2 or more biopsies 1000-00 1000-00 3000-00
6 Review of blocks
e Upto 2 blocks 500-00 500-00 750-00
* 3&above 1000-00 1000-00 1500-00
7 Review of slides or Unstained slides 250-00 250-00 350-00
8 FrozenorSquash | e e 500-00
9 Duplicate unstained slides 200-00 200-00 300-00
10 Mailing of paraffin blocks inclusive of postage @~ | = - | ceeeeee 200-00
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11 Brain Biopsy in Epilepsy cases (including IHC 2500-00 2500-00 4000-00
markers)
D. ELECTRON MICROSCOPY (EM LAB)
la. Specimen per sample [including Student 2000.00
Specimen preparation -3 blocks, Faculty or Scientific Officer 3000.00
Ultramicrotomy Private Company 5000.00
(semithin + 2-3 grids/block),
scanning 1 hour & 10 images]
1b. Subsequent hour or part thereof Student 1000.00
Faculty or Scientific Officer 2000.00
Private Company 3000.00
2a. Negative Staining per sample  Student 1000.00
[including processing, scanning Faculty or Scientific Officer 1500.00
per hour and 10 images (No Private Company 3000.00
ultramicrotomy is involved)]
2b. Subsequent hour or part thereof Student 1000.00
Faculty or Scientific Officer 1500.00
Private Company 3000.00
8. NEURO PHYSIOLOGY
1. Autonomic function 250.00
2. Autonomic function test with tilt table 500.00
3. Pulmonary function test 150.00
9. NEURO VIROLOGY
IgM Capture Elisa for Japanese Encephalitis or
Dengue or Chikungunya 450.00
Elisa for Herpes Simplex Virus Antibodies 450.00
Elisa for Measles Virus Antibody Detection 450.00
Immunoflourescence Test for Rabies Virus Antigen Detection 500.00
Neutralising Antibodies to Rabies Virus 500.00
Neutralising Antibodies to coxsackievims 450.00
PCR for Herpes simplex vims (HSV PCR) 450.00
10. PSYCHIATRY
For each E.C.T., 200.00
Investigation and treatment:-
(a) Intensive Care Admission [ Per day ] 100.00
(b) Pentothal Interview [ per session ] 100.00
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Counseling or Psychotherapy (per Session) 150.00
Family Therapy :-
(a) Assessment 250.00
(b) Individual Therapy [per session] 150.00
De-Addiction center:-
(a) Urine or HPTLC screening for single drug 150.00
(b) Urine or HPTLE screening for multiple drugs 500.00
11. PSYCHIATRIC AND NEURO REHABILITATION
Rehabilitation — Initial Assessment 30.00

Vocational Training and Rehabilitation on day care basis [ day care

patients, whose parents or guardians are employed ]

Income Charges Per Month
Full Rate 100-00
50% Category 75-00
BPLategory 25-00
Any additional therapy programmes for In-patients per session for
15 days — or less 100.00
1. Physiotherapy:-
(a) In-patients and Out-patients - per session 30.00

(b) In-patients and Out-patients - Electrotherapy per session 40.00
2. Occupational Therapy :-

(a) In-patients and Out-patients [ Assessment] 30.00
(b) In-patients and Out-patients 30.00
[ Occupational Therapy Assessment] (Per day)

3. Urodyanamic :-
(a) Multichannel Urodynamic Studies 1000.00
(b) Uroflowmetry 120.00

12. PSYCHIATRIC SOCIAL WORK
1. Home or School or agency or Factory or Company Visits:-

(a) Upto 15 Kms 200.00

(b) Beyond 15 Kms. and within corporation limits 300.00
2. Case Work Intervention:-

(a) Initial Assesment 150.00

(b) Subsequent Assessment 100.00

3. Therapeutic Intervention in Groups:-
(a) Group Interaction with In-patients:-

(i) Initial Assessment 100.00
(i1) Subsequent Assessment 75.00
(b) Group Interaction with Out-patients:-
(i) Initial Assessment 75.00
(i) Subsequent Assessment 50.00
(c) Family Intervention:-
(i) Initial Assessment 150.00
(i1)) Subsequent Assessment 100.00
13. SPEECH PATHOLOGY & AUDIOLOGY
1. INVESTIGATION
Puretone Audiometry [routine A/C, B/C Tests] 140.00
Speech Audiometry (SRT/SDT/SPIN) 160.00
Central speech Tests 200.00

Impedence Audiometry 120.00
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ABR Test
ABR Tracking audiometry
Cognitive Potentials Testing
Adult Speech evaluation
Adult Language Evaluation
Childhood Speech Evaluation
Childhood language Evaluation
Evaluation of Dysphonia
Otocaustic Emission
Dysphagia evaluation
Dysphagia management (for 5 sessions)
2. TREATMENT:-
Speech-Language therapy Children [for five sessions ]
Speech-Language Therapy for Adults [ for five sessions ]

IX. Operative Procedures and Anaesthesia Charges
1. Surgical Procedures

Aneurysm Surgery [ Excluding Clip Charges ]

Arterial Anatomists — STA - MC

AV

Biopsy Bone or Live

Biopsy Lymph Node

Biopsy Muscle or Skin or Tumour

Biopsy Nerve

Bone Flap Removal

Brachial Plexus Surgery

Burr hole

Burr-holes for Chronic Subdural

Carotid Artery Liegation

Carotid Endarterectomy

Carpel Tunnel Decompression

Cervical Decompressive Laminectomy

Cervical Disc Surgery without Fusion

Cervical Disc Surgery with Fusion

Clowrds Procedure

Combined Transoral Surgery and Posterior Fusion

Corpectomy without Instrumentation

Corpectomy with Instrumentation [excluding charges for Implant]
Cranial surgery for CSF Fistula [Rhinorrhea or Otorrhea]
Craniectomy for Craniostenosis

Cranioplasty

Craniotomy for Head Injury

Craniotomy for Parenchymal Tumours

Electrocarticography excluding Electrodes cost

Encephalocele

Endoscopic Surgery

Endoscopic Ventriculostomy [failed Ventriculostomy within
three months [ No charges for revision ]

Endoscopic 3™ Ventriculostomy [No charge for revision of 3" -
Ventriculostomy or Shunt. Charge for Shunt tube is however extra.]
Epilepsy surgery — Temporal Lobotomy

Epilepsy surgery Extratemporal Resection and other surgeries for
epilepsy [excluding the grid electrodes]

Ext.Ventricular Drainage or Lumbar drainage[excluding drainage tube]

180.00
220.00
250.00
160.00
160.00
120.00
120.00
100.00
120.00
100.00
160.00

160.00
260.00

Anesthesia
Charges
2200.00
1650.00
2200.00
80.00
80.00
80.00
80.00

1100.00
550.00

1100.00

550.00
1100.00
1100.00
1650.00
1100.00
2750.00
1100.00
1100.00
1650.00
1650.00
1100.00
1650.00
1650.00
1100.00
1100.00

550.00

550.00

550.00
1650.00

2200.00

Operation
Charges
7920.00
5500.00
7920.00
165.00
275.00
165.00
220.00
Free
6600.00
550.00
4400.00
550.00
4400.00
4400.00
4400.00
5500.00
6600.00
5500.00
9350.00
6600.00
7700.00
5500.00
4400.00
5500.00
6600.00
6600.00
3850.00
2640.00
6600.00
3300.00

2200.00
6600.00

7700.00
1100.00
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Foramen Magnum Decompression and Droplets 1650.00 4400.00
Functional Neuro Surgery [ excluding CT or MRI charges ] 1650.00 5500.00
Koch’s spine — Anterolateral approach 1650.00 6600.00
Laminectomy for Disc — Lumbar disc Excision 1100.00 5500.00
Laminoplasty 1100.00 5500.00
Lumbar Decompression Laminectomy 1100.00 4400.00
Myelomeningococele repair 1100.00 2200.00
Orbitotomy for Orbital Tumur 1650.00 4400.00
Peripheral Nerve surgery with Nerve Graft 1100.00 6600.00
Peripheral Nerve surgery without Nerve Graft 1100.00 5500.00
POP Plaster or Ordinary - 550.00
Posterior Fossa Caraniectomy or Suboccipital Craniotomy for
Parenchymal Tumor 1650.00 6600.00
RF Lesion for Trigeminal Neuraigia - 1650.00
Rhizotomy --

4400.00
Scalp and Skull tumor Excision 1100.00 5500.00
Shunt Revision after three months {No charges if it is -
- within 3 months } 550.00 1320.00
Shunt surgery { Excluding shunt tube } 550.00 2640.00
Skull Base surgery and extra Axial Tumors {Basal Meningioma,
Acoustic and other CP Angle Tumor etc.,} 2200.00 7920.00
Spinal Fusion {excluding cost of Implant} 2200.00 5500.00
Steriotaxic or CT Guilded Surgery {Excluding CT Charges} 1650.00 6600.00
Steriotaxic Biopsy {excluding CT Charge} -- 3300.00
Surgery for depressed Fracture 1100.00 3300.00
Surgery for Spinal Extramedullary Tumor 1650.00 6600.00
Surgery for Spinal Intramedullary Tumor 2200.00 9900.00
Surgery for Tethered Cord 1100.00 4400.00
Syringoperitoneal Shunt excluding Shunt Tube 550.00 2200.00
Thecoperitonial Shunt excluding Shunt tube 550.00 2200.00
Tracheostomy - 1100.00
Trans Cranial approach to Orbital Tumor 1650.00 6600.00
Transoral approach for CVJ Lesions {transoral approach for AAD} 1650.00 6600.00
Transphenoidal Surgery 1100.00 6600.00
Tumors of Skull Vault 550.00 5500.00
Wound Debridement 275.00 1650.00
Deep Brain Stimulation 2500.00 15000.00
II. IMPLANTS:-
Aneurysm Clips Regular 8000.00
Aneurysm Clips Fenestrated \ 9500.00

4 — Contact Subdural Strip for Invasive EEG

6 — Contact Subdural Strip for Invasive EEG

8 — Contact Subdural Strip for Invasive EEG

32 — Contact Subdural Strip for Invasive EEG

Casper Plate — Charge for {Stainless steel } One Plate
Screw — for Casperplate{stainless steel } —for one screw
Steel Rod for Lumbar Fixation As per the
Screw for Lumbar Fixation {rod }for one screw > actual cost
Steffiplate 3 level Stainless steel

Steffiplate 4 level Stainless steel

Screw for Steffi Plate Fixation — for one screw

Lumber Drainage System

Steffiplate

Theco Peritoneal Shunt System

Ventricular Drainage System

VP Shunt System j
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III. Gamma Knife Radio Surgery

X. NIMHANS Centre for Wellbeing

100000.00*
* (Rs.50000=00 for BPL Patients)

Service

Charge (Rs.)

Consultation Liason Psychiatry

20 One time charge

Marital enrichment services

100 Per Session

De — addiction services

20 One time charge

Family enrichment program

100 Per Session

Stress management and life style clinic

100 Per Session

Positive mental health

100 Per Session

Adolescent stress management, parenting and occupational
mental health

100 Per Session

Psychology Clinic

100 Per Session

One time registration fee of Rs 20/- shall be charged for persons seeking service.

® BPL Card holders shall be provided free service.

SCHEDULE V
PAY SCALE OF GROUP 'A','B' AND 'C' POSTS
(See regulation 33)
Academic
SL. | NAME OF THE POST Pay Band | CradePay Remarks
No. or Grade
Pay
Group'A'(Faculty) B

1 Director 80000(Fixed) Nil
2 Senior Professor 67000-79000 Nil Plus non practicing allowance for
3 Professor 37400-67000 10500 Medical
4 Additional Professor 37400-67000 9500 Personnel
5 Associate Professor 37400-67000 9000
6 Assistant Professor 15600-39100 8000
Group'A'(others) _
7 Medical Superintendent 37400-67000 10000 Plus non practicing allowance
8 Prlr'101pa1 Librarian and Information 37400-67000 10000

Officer

Financial Advisor and Chief
? Accounts Officer(Deputation) 37400-67000 8700
10 Professor cum principal(Nursing 15600-39100 7600

College)
11 Registrar (Deputation) 15600-39100 7600
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12 Resident Medical Officer 15600-39100 7600 Plus non practicing allowance
13 Administrative Officer 15600-39100 6600
14 Bio Medical Engineer 15600-39100 6600
15 g:;glec;al Pathologist  Specialist 15600-39100 6600 Plus non practicing allowance
Deputy Financial Advisor and
16 Chief Accounts Officer 15600-39100 6600
(Deputation)
17 Pr.1n01pa1 Private Secretary to 15600-39100 6600
Director
18 Psychiatrist ( Specialist grade) 15600-39100 6600 Plus non practicing allowance
Reader/Associate
19 Professor (Nursing College) 15600-39100 6600
20 Senior Librarian 15600-39100 6600
21 Senior Scientific Officer 15600-39100 6600
22 Accounts Officer 15600-39100 5400
23 Assistant Editor 15600-39100 5400
24 Asst. Exe'cutlve Engineer 15600-39100 5400
(Deputation)
25 Asst. Surgeons (deputation) 15600-39100 5400 Plus non practicing allowance
26 Computer Programmer 15600-39100 5400
27 Data Base Admlnlstrator and 15600-39100 5400
Software Engineer
28 General Duty Medical Officer 15600-39100 5400 Plus non practicing allowance
29 Hardware and Network Engineer 15600-39100 5400
Hindi Officer (Assistant
30 Director (OL) 15600-39100 5400
31 Lecturer (Nursing College) 15600-39100 5400
Manager or Supervisor
32 (Computer/Data Centre Operations) 15600-39100 5400
33 Medical Physicist 15600-39100 5400
34 Nursing Tutor 15600-39100 5400
35 Senior Medical Records Officer 15600-39100 5400
36 Senior Occupational Therapist 15600-39100 5400
37 Senior Physiotherapist 15600-39100 5400
38 Senior Veterinary Officer 15600-39100 5400 Plus non practicing allowance
39 Special Officer (Evaluation) 15600-39100 5400
Group 'B'
40 Clinical Instructor 9300-34800 4800
41 Senior Private Secretary 9300-34800 4800
42 Ward Supervisor 9300-34800 4800
43 Assistant Accounts Officer 9300-34800 4600
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44 Assistant Engineer (deputation) 9300-34800 4600
45 Assistant Engineer (Electrical) 9300-34800 4600
46 Assistant Administrative Officer 9300-34800 4600
47 Hindi Translator 9300-34800 4600
i | SO T | e | oo
49 Librarian 9300-34800 4600
50 Medical Records Officer 9300-34800 4600
51 Public Relations Officer 9300-34800 4600
52 Private Secretary 9300-34800 4600
53 Senior Hindi Translator 9300-34800 4600
54 Staff Nurse 9300-34800 4600
55 Accountants 9300-34800 4200
56 Assistant Dietician 9300-34800 4200
57 Assistant Public Relations Officer 9300-34800 4200
58 Assistant Horticulture Officer 9300-34800 4200
59 Chief Pharmacist 9300-34800 4200
60 Chief Technician 9300-34800 4200
61 Computer Programmer 9300-34800 4200
62 Data Centre Operator 9300-34800 4200
63 Data Entry Operator 9300-34800 4200
64 Draughtsman 9300-34800 4200
65 Driver (Spl. Grade) 9300-34800 4200
66 E.E.G.Technician 9300-34800 4200
67 Electronic Assistant 9300-34800 4200
68 glfecgglol)gfnomc Asst 9300-34800 | 4200
69 Evaluation Assistant 9300-34800 4200
70 Junior Medical Records Officer 9300-34800 4200
71 i‘é’;ﬁﬁfgfﬁiﬂ (Civil) (includes 9300-34800 4200
72 Junior Engineer (Electrical) 9300-34800 4200
73 Junior Scientific Assistant 9300-34800 4200
74 Library Assistant 9300-34800 4200
75 Manager 9300-34800 4200
76 Occupational Therapist 9300-34800 4200
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77 O.T.Technician 9300-34800 4200
78 Orthotic Technician 9300-34800 4200
79 Pharmacist (Non Functional Grade) 9300-34800 4200
80 Physiotherapist 9300-34800 4200
81 Proof Reader 9300-34800 4200
82 Research Assistant 9300-34800 4200
83 Scientific Assistant 9300-34800 4200
84 Senior Electrician 9300-34800 4200
85 Senior Instructor 9300-34800 4200
86 Senior Neuroanaesthesia Technician 9300-34800 4200
87 Senior Radiographer 9300-34800 4200
88 Senior Technician 9300-34800 4200
89 Speech Therapist 9300-34800 4200
90 Senior O T Technician 9300-34800 4200
91 Senior Photographer 9300-34800 4200
92 Senior Scientific Assistant 9300-34800 4200
93 Stenographer Grade-1 9300-34800 4200
94 Supervisor Radiographer 9300-34800 4200
95 Teacher for MR Children 9300-34800 4200
Group 'C'
96 Artist 5200-20200 2800
97 Driver (Grade - I) 5200-20200 2800
98 Instructor 5200-20200 2800
99 Junior Technician 5200-20200 2800
100 | Lady Supervisor 5200-20200 2800
101 Laundry Supervisor 5200-20200 2800
102 | Legal Assistant 5200-20200 2800
103 | Neuroanaethesia Technician 5200-20200 2800
104 | Pharmacist 5200-20200 2800
105 | Photographer 5200-20200 2800
106 | Radiographer 5200-20200 2800
107 | Social Worker 5200-20200 2800
108 | Urodynamic Lab Technician 5200-20200 2800
109 |  Yoga Teacher | 5200-20200 2800

[PART ITI—SEC. 3(i)]
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110 | Assistant Instructor 5200-20200 2400
111 Boiler Operator 5200-20200 2400
112 | Driver (Grade - II) 5200-20200 2400
113 | Electrician 5200-20200 2400
114 | Medical Records Technician 5200-20200 2400
115 | Mortuary Technician 5200-20200 2400
116 | Public Relations Assistant 5200-20200 2400
117 | Stenographer Grade-II 5200-20200 2400
118 | Telephone Technician 5200-20200 2400
119 | Upper Division Clerk 5200-20200 2400
120 | Baker 5200-20200 1900
121 Carpenter 5200-20200 1900
122 | Compositor 5200-20200 1900
123 Driver (Ordinary Grade) 5200-20200 1900
124 | Instrument Mechanic 5200-20200 1900
125 | Lower Division Clerk 5200-20200 1900
126 | Post Mortem Asst 5200-20200 1900
127 | Potter 5200-20200 1900
128 | Printer 5200-20200 1900
129 | Sheet Metal Worker 5200-20200 1900
130 | Soap Making Technician 5200-20200 1900
131 | Tailor 5200-20200 1900
132 | Weaver 5200-20200 1900
133 | Photo Copying Operator 5200-20200 1900
134 | Hospital or Office Assistant 5200-20200 1800

SCHEDULE-VI

THE METHOD OF RECRUITMENT, AGE, EDUCATIONAL QUALIFICATION, PROMOTIONAL
SCHEMES ETC. OF VARIOUS POSTS IN THE NATIONAL INSTITUTE OF MENTAL HEALTH AND

NEUROSCIENCES, BANGALORE.
[See sub-regulation (1) of regulation 34]

I. Director: The appointment to the post of Director shall be on tenure basis for a period of five years from the date
on which he enters upon his office or till he attains the age of sixty-five years whichever is earlier. The educational
qualifications, age-limit, etc. of the post are as indicated in Annexure I of this Schedule.

II. Faculty Posts: The Appointments to the cadres of Assistant Professors and

Professors shall be by direct

recruitment. Direct appointments can also be made at the level of Associate Professors and Additional Professors.
The qualification, experience, etc. for the posts are as indicated in Annexure II of this Schedule. The Career
Advancement of the faculty in the Institute shall be as per the Assessment Promotion Scheme, as detailed in
Annexure III of this Schedule.
III. Recruitment Rules - The method of recruitment, educational qualifications, experience and other details for the
appointment of Group ‘A’, Group ‘B’ and Group ‘C’ posts in the Institute are as prescribed in the Cadre and

Recruitment Rules of the respective posts.

IV. Promotion Schemes (Non-faculty) - The various career advancement schemes available for Group ‘A’ (non-
faculty), Group ‘B’ and Group ‘C’ employees of this Institute are as indicated below.

(@

(i)

General Duty Medical officers and Specialist Grade Medical officers:

The Dynamic Assured Career Progression (DACP) Scheme of Medical Officers in the Central Government is
extended to General Duty Medical Officers and Specialist Grade Medical Officers of this Institute. Under this
scheme financial up gradation is granted to Medical officers up to Senior Administrative Grade (SAG) in the
grade pay of Rs.10000 on completion of specified years of regular service in each grade as detailed in

Annexure III of this Schedule.

Non-Medical Scientific and Technical Officers:
Non-Medical Group ‘A’ Scientific and Technical officers of this Institute are granted in-situ promotions
under the Department of Health (Group ‘A’ Gazetted Non-Medical Scientific and Technical Posts) In-situ
Promotion Rules,1990 of the Ministry of Health and Family Welfare, Government of India, as detailed in

Annexure III of this Schedule.
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(iii) Group ‘A’(others), Group ‘B’ and Group ‘C’ Officers:
Group ‘A’ (not covered under any of the career Advancement Schemes mentioned above), Group ‘B’ and
‘C’ employees of this Institute are granted financial up gradations under Time Bound Promotion (TBP)
Scheme. The details of the scheme are as indicated in Annexure III of this Schedule.

ANNEXURE-I

THE AGE-LIMIT AND QUALIFICATIONS FOR THE POST OF DIRECTOR, NIMHANS, BANGALORE

Name of the post
Pay Scale

Age

Qualification

Tenure of service

Director
Rs.80,000/-(fixed) plus non practicing allowance

Not exceeding sixty years. (Relaxable for Government servants or
retired Government servants or serving or retired persons from
autonomous or statutory institutions of State or Central
Government or exceptionally qualified candidates).

(a) A high postgraduate qualification in Medicine or surgery or
Public Health and their branches;

(b) twenty-five years experience in the profession including ten
years of teaching and/or research experience in mental health
and neuro sciences and/ or allied specialities;

(c) extensive practical and administrative experience in the field of
medical relief, medical education; and

(d) adequate experience of running an important scientific
educational institution either as its Head or Head of a
Department.

The appointment of Director shall be on single tenure basis for a
period of five years from the date on which he enters upon his
office or till he attains the age of sixty-five years, whichever is
earlier. The person cannot be reappointed in the post.

Note: The Director shall be entitled to a residential accommodation within the campus.
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ANNEXURE-II

QUALIFICATION AND EXPERIENCE REQUIRED FOR APPOINTMENT OF FACULTY (MEDICAL
AND NON-MEDICAL) AT
NATIONAL INSTITUTE OF MENTAL HEALTH AND NEURO-SCIENCES, BANGALORE.

Sl. | Name of the post and pay scale Qualification and Experience
No.
1. Assistant Professor Medical
Pay Band-3 (Rs.15600-39100) with minimum pa| (i) M.B.B.S. with post graduate qualification of MD or
of Rs.30000 and Academic grade pay of Rs.8000 MS or
After three years D.M. or M.Ch. or equivalent in the respective discipline;
Pay Band-4 (Rs. 37400-67000) (i) three years teaching and/
With Academic grade pay of Rs. 8700. or research experience in a recognised institution in the
(Plus non-practicing allowance for medical subject
personnel) of speciality after obtaining the qualifying degree of MD
or
MS. (No experience required after obtaining D.M or
M.Ch or a qualification recognised equivalent there to.)
Non-Medical
(i) M.Sc or MS or MSW with Ph.D or D.Sc;
(ii) three years teaching and/or research experience in the
discipline or subject concerned after obtaining doctorate
degree.
2. Associate Professor Medical
Pay Band-4 (Rs. 37400-67000) (1i)M.B.B.S. with post graduate qualification of MD. or
With minimum pay of Rs. 42800 and Academic | MS.
grade pay of Rs. 9000 or DM. or M.Ch. or equivalent in the respective
(Plus non-practicing allowance for medical discipline;
personnel) (iii) six years teaching and/or research experience in
a
(iv) recognised institution in the subject of speciality
after obtaining the qualifying degree of M.D. or
M.S; or
(iii) three years experience after obtaining D.M. or M.Ch.
or qualification recognised equivalent there to.
Non-Medical
(i) M.Sc. or M.S. or M.S.W. with Ph.D. or
D.Sc;
(ii)six years teaching and/or research experience in the
discipline or subject concerned after obtaining doctorate
degree.
3. Additional Professor Medical
Pay Bar.ld.-4 (Rs. 37400-67000) . | ) M.B.B.S. with post graduate qualification of MD or
With minimum pay of Rs.46000 and Academic | yq o
grade pay of Rs. 9500 ) ) ) S
(Plus non-practicing allowance for medical D.M or M.Ch. or equivalent in the respective discipline;
personnel) (ii)nine years teaching and/or research experience in a
recognised institution in the subject of speciality after
obtaining the qualifying degree of M.D. or M.S.; or
(iii) six years experience after obtaining D.M. or
M.Ch. or qualification recognised equivalent there to.
Non-Medical
(i) M.Sc. or M.S. or MSW with Ph.D. or D.Sc.;
(ii) nine years teaching and/or research experience in the
discipline or subject concerned after obtaining doctorate
degree.
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Pay Scale
Rs.67000-79000
(Plus non-practicing allowance for

Medical Personnel)

4. Professor Medical
Pay Band-4 (Rs. 37400-67000) | ) M.B.B.S with post graduate qualification of MD
With minimum pay of Rs. 51600 and Academic
or
grade pay of Rs.10500 . .
(Plus non-practicing allowance for medical MS or D.M or M.Ch. or equivalent in the
personnel). respective discipline;
(ii) thirteen years teaching and/or research experience
in a recognised institution in the subject of speciality
after obtaining the qualifying degree of M.D or M.S;
or
(iii) ten years experience after obtaining D.M or
M.Ch or qualification recognised equivalent there to.
Non-Medical
(i) M.Sc. or MS or MSW with Ph.D. or D.Sc.;
(ii)thirteen years teaching and/or research experience
in the discipline or subject concerned after obtaining
doctorate degree.
5. Senior Professor Medical

(i) M.B.B.S. with post graduate qualification of MD
or

MS or D.M or M.Ch. or equivalent in the respective
discipline;

(ii) thirteen years teaching and/or research experience
in a recognised institution in the subject of speciality

after obtaining the qualifying degree of M.D. or M.S;
or

(iii) ten years experience after obtaining D.M or
M.Ch or qualification recognised equivalent there to.

Non-Medical
(i) M.Sc or MS. or MSW with Ph.D. or D.Sc;

(ii) thirteen years teaching and/or research experience
in

the discipline or subject concerned after obtaining
doctorate degree.

Up to 40% of posts of Professors will be operated in
this Higher Administrative Grade scale. Promotion to
the

grade will be subject to clearance of prescribed
selection process.

[PART ITI—SEC. 3(i)]
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ANNEXURE-III
PROMOTION SCHEMES

A. Faculty Assessment Promotion Scheme
1.Introductory: The Assessment Promotion Scheme (APS) for Assistant Professors to Associate Professors and for
Associate Professors to Additional Professors was introduced in the institute with effect from 18th July, 1992 and
for Additional Professors to Professor with effect from 1st July, 2000. Consequent on introduction of revised pay
scales for Central Government employees on the recommendation of Sixth Central Pay Commission, the Ministry
of Health and Family Welfare, Government of India, revised the pay scales of faculty of autonomous institutions
of medical education in their letter F.No.V-16020/57/2008-ME-1, dated 12th January, 2010. As part of this
revision, the Institute bodies concerned were required to finalise suitable work standards for faculty within one
year. Accordingly, the existing guidelines for promotions under the Assessment Promotion Scheme were modified
based on the recommendations of a sub-committee constituted by the Director for the purpose. The guidelines for
promotion under the scheme are as indicated below which was implemented in the Institute with effect from
Ist July, 2010.The criteria for promotion under the scheme is as follows—
(1) Assistant Professors with three years of experience will be eligible for promotion as Associate Professor.
(i) Associate Professors with three years of experience will be eligible for promotion as Additional Professors.
(iii) Additional Professors with four years of experience will be eligible for promotion as Professors.
The guidelines are modified as per the work standards prescribed by the Ministry of Health and Family Welfare,
Government of India as per the Office Memorandum F.No.V-16020/57/2008-ME-1(Pt) dated15th May, 2013, as
detailed below—

2.Guidelines : For the purpose of determining the work standards referred to above, Ministry of Health and Family
Welfare vide letter No.V-16020/57/2008 Dated 23rd July, 2010 had constituted a Committee with Dr. Sneh
Bhargava, for Director, AIIMS, New Delhi as Chairperson. The Committee submitted its report to Ministry of
Health and Family Welfare on 29th October, 2011. The Report of the Committee was circulated among all the
Institutions of medical education under the Department of Health and Family Welfare and further consultation was
undertaken in a meeting taken by Secretary (Health and Family Welfare) on 22nd June, 2012 with the Heads of the
autonomous Institutions. Subsequently, based on the commonly agreed issues, a draft office memorandum was
circulated among the Heads of all the autonomous Institutions of Medical Education under this Department vide
letter of even number dated 21st /25th September, 2012 seeking further comments.

3. Based on the recommendations of Dr. Sneh Bhargava Committee and the consultations held with the
Institutions thereafter, the Department of Health and Family Welfare has framed guidelines in respect of the
standards for faculty of autonomous Institutions of medical education under the said Department for adoption.

4. Functions of faculty and allocation of time

(1) Faculty of medical institutions under reference are usually expected to devote time to—
1. teaching and training;
ii. research;
iii. service delivery and patient care;
iv corporate activities

(2) Appointment of faculty time amongst these functions would vary from Department to Department. Therefore,
Departments are to be grouped into THREE broad categories viz., the Basic Sciences Department, the Para-
clinical Services Departments and the Health Care Providers or Clinical Departments. The appointment to time
for faculty activities is expected to be as under:

Basic Sciences Departments Anatomy, Physiology and Pharmacology,
Biophysics, Biochemistry, Biotechnology and NMR

Teaching and Training 45 per cent of time

Research 45 per cent of time

Corporate activities * 10 per cent of time

Since teaching and research go hand in hand a 10-20% variation in time would be an acceptable norm

Para-clinical services Departments Pathology, Microbiology, Laboratory Medicine*

Teaching and Training 30 per cent of time

Service Delivery 30 per cent of time
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Research 30 per cent. of time
Corporate activities * 10 per cent. of time
Healthcare providers/clinical Departments Medicine and sub specialties, Surgery and sub

specialties, Gynae and Obst, Radiology and
Imaging and Nuclear Medicine **

Teaching and Training 30 per cent. of time
Patient Care 30 per cent. of time
Research 30 per cent. of time
Corporate activities * 10 per cent. of time

Since teaching training and health care service delivery go-hand-in-hand the captive time would be
interchangeable 10-20 per cent.

* Corporate activities include serving in various Departmental/ Institutional/

National/ Academic Committees.
** Each Institute can categorise its various Departments into these three groups

according to work assigned to these Departments.
(3) Institutes would have the flexibility of altering the time allocation criterion for evaluation of performance
amongst various components by 15-25 per cent. This would be formally notified by the Institute(s). The
performance of faculty would be assessed against these components as per the formally assigned weight-age to
each component.
5. Criteria for evaluation of performance
(1) The evaluation of faculty for promotion under the Assessment Promotion Scheme

(APS) would be based on the following parameters, namely:-

(a) Teaching and Training

Evaluation shall be based on:

i. Didactic lectures delivered

ii. Participation in Departmental, Institutional, programs sponsored by National Associations and other
educational Institutions, educational exercises i.e., Continuing Medical Education, Grand rounds, Seminars,
Workshops.

iii. Clinical Teaching exercises

iv. Interdepartmental Teaching

v. Mentorship and Guidance provided to students for thesis work.

vi. Visiting Professorships

vii Question Bank formation

viii. Student feed back

ix. Production of teaching Material/Books/Monographs/Technical Manuals

x. Innovation in teaching methods introduced

Note: Details of the above stated activities will be maintained in a self-reporting log or proforma and would be
made available to the internal screening committee.
(b) Research

(i) Subject to the flexibility allowed, 25-30 per cent. of working time should be captive time for research. This
would be assessed on the following parameters and is mandatory when considering promotions of faculty.
Grants obtained
Assistant Professor One intramural grant for an approved project of Rs.2-5 lakh per year
to be provided by the Institution as seed money at the time of joining
the Institutes.
Associate Professor Extramural Grant — One
Additional Professor Extramural grants — Two

(A) The grant could be held either as Principal Investigator or as Co-investigator.

(B) Peer reviewed ethics committee approved non funded grants would also be given the same weight-age
considered for evaluation under APS.
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( ©) Institutes other than All India Institute of Medical Sciences, New Delhi, Post Graduate Institute of Medical
Education and Research, Chandigarh, NIMHANS, Bangalore
would also establish their Scientific Advisory Committees.

(D) Institutes must introduce training courses in Research Methodology for the all faculty on mandatory basis.

(c) Publications

(i) To be considered for promotion under the APS, faculty are required, as a part of their research activities, to
publish papers as under:

Publication in Pub Med indexed journal (Mandatory)

Assistant Professor At least 3 publications of which at least 1 should be first author

Associate Professor 3-5 papers during the assessment period of which at least 1 should be first or
corresponding author original article

Additional Professor 5-7 papers during the assessment period of which at least 2 should be first or
corresponding author original article.

Professor 5-10 papers during the assessment period of which at least 3 should be first
corresponding author original article. The publications should be focused in a
particular research area.

(ii) Evaluation of published papers would be done on the basis of,-
(A) number of papers published in -

I national journals;
II international journals;

(B) total citation index;

(C) average impact factor of journals;

(D) quality of publication(s);

(E) number of Ph.D scholars being guided would be given due credit;

(F) patents earned will be given due credit;

(G) elected membership or fellowship of medical and science academies is a desirable
achievement and will be given due credit.

(d) Patient Care Services

The criteria for assessment of performance in delivery of Patient Care services would be as follows:
(i) Clinical based on,-

(A) OPD’s clinics attended per month;

(B) IPD duties assigned and done per month;

(C) procedures/surgeries undertaken;

(D) new techniques developed;

(E) new services started creation of diseases management programmes for care-continum;
(F) destination programs (High excellence);

(G) development of new care models or care delivery methods.

(ii) Para-Clinical based on,-
(A) work-load;

(B) new diagnostic tests or techniques introduced.

Note: Every Institution would establish departmental collegiums comprising of the Head of Department and the
next two senior most faculty members in the Department for apportioning time for patient care services by
individual faculty which would be communicated to the administration for record and subsequent assessment
under the APS.
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(e) Corporate Activities

This would include participation by faculty in activities promoting the objectives of the Institute, smooth
functioning of the department(s). Faculty of national Institutes are also called upon to serve on various committees
of national and international scientific, educational and health care Institutions or organisations and by Industry as
well. These activities would be given due credit.

6. Processes and time schedule for promotion under APS

(1) Applications for consideration under APS shall be invited every year on the May. Applicant faculty
would be asked to indicate whether he would like to make presentations of their work. Interviews of applicant
faculty by the Standing Selection Committee would be organised accordingly.

(2) As under the Flexible Complementing Scheme, there would be two levels of screening under the
Assessment Promotion as well. In addition, Peer Review of performance would also undertaken.

(3) Internal Screening and Peer Review

(a) An Internal Screening Committee shall be constituted for each Department/every Institution for evaluation of
annual work done by individual faculty members vis-a-vis the relevant bench mark(s). A report on the work done
by, the faculty would be prepared by the Committee. The resume submitted by the faculty and the report on his
performance would be sent for peer review to be assessed and graded as under;

Outstanding = A+
Very Good =A
Good =B+
Average = B

Poor =C

(b) The ACR/APAR of the relevant period would also be assessed as per extant guidelines and graded accordingly
as:

Outstanding (A+),

Very Good (A),
Good (B+),
Average (B) and
Poor )

(c) The ACR/APAR grading, the report on the work done and the outcome of the peer review would be submitted
for consideration by the Standing Selection Committee.

(4) Screening by the Selection Committee

(a) The Chairman of the Standing Selection Committee in consultation with the Director of the Institute will select
the experts to be associated with the interview from amongst the panel of experts proposed by the Department
concerned.

(b) Meetings of the Selection Committee will be fixed for September every year to consider the application
received from faculty.

(c) All members and experts after the interview shall individually grade the faculty from “A+”to “C”, wherein-

A+ shall be treated as ‘outstanding’;
A shall be treated as “Very Good’;
B+ shall be treated as ‘Good’;

B shall be treated as ‘Average’; and
C shall be treated as ‘Poor’.

(d) For promotion to Associate Professor and Additional Professor, the benchmark would be ‘A’
(e) For promotion from Additional Professor to Professor, the benchmark would be ‘A+’
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7. Annual schedule to be followed for assessment promotion scheme

PROCESS TO BE FOLLOWED FOR APS EVERY YEAR

Call for Applications in specific format (May)
!

Receive completed applications (June)

|

Refer to Internal Screening Committee (July)

l

Refer for Peer Review (Aug)
I

Personal Interview of candidate Standing Selection Committee (Sept. to Nov.)

l

Declaration of result (December)

|

Issue of promotion order (December)

8. Appeals against recommendations of Standing Selection Committee

(1) In case of appeals, the Governing Body should scrutinise the appeals as to whether the same should be
entertained. If any appeal or representation has a reasonable basis , the same should be referred back to the full
Selection Committee for reconsideration and the experts assisting the Committee during reconsideration, should not be
the same who participated in the original selection.

(2) The appellant should invariably be given opportunity of personal hearing by the Selection Committee.
9. Review of candidates found unfit for promotion under APS

There would be no bar or ban for consideration under APS in the succeeding year(s) in respect of candidates
found unfit under APS during the first year of their eligibility.

10. Period of absence from Institute

(1) The APS requires a minimum period of service at each level before a faculty can be eligible for next
promotion. Therefore, faculty members taking assignments outside the Institute would normally not be eligible for
consideration under the APS unless they have put in the required years of service in the Institute. While receiving
faculty for taking up such assignments, the relieving order must clearly specify whether the period of absence from the
Institute would count towards eligibility under the APS or not.

(2) Period of training or service with national or international or multinational agencies dealing in health
sector (services), which is treated as duty would, however, be counted for eligibility under APS.

(3) The period of leave including leave on medical grounds, extra ordinary leave, etc., availed on personal
grounds shall not count towards the minimum residency period.

(4) Child care leave of maximum six months duration would be considered for assessment purposes under
APS.

B. Dynamic Assured Career Progression Scheme for Medical Officers

The Dynamic Assured Career Progression (DACP) Scheme of Medical Officers of Central Health Service
under Ministry of Health and Family Welfare are extended to the General Duty Medical officers and Specialist Grade
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Medical Officers of this Institute. Promotions under the scheme to various grades shall be without linkage of vacancies
and are as indicated below:

(a) General Duty Medical Officer (GDMO)

®

(ii)

(iii)

@iv)

GDMO in the grade pay of Rs.5400 in pay band-3, Rs.15600-39100 on completion of four years of
regular service will be promoted to Senior GDMO grade, in the grade pay of Rs.6600 in pay band-3,
Rs.15600 —39100.

Senior GDMO grade officers on completion of five years of regular service in the grade pay of
Rs.6600 in pay band-3, Rs.15600 — 39100 will be promoted to Chief Medical Officer grade in the
grade pay of Rs.7600 in pay band-3, Rs.15600 — 39100.

Chief Medical Officer grade officers on completion of four years of regular service in the grade pay
of Rs.7600 in pay band-3, Rs.15600 - 39100 will be promoted to Chief Medical Officer (Non
functional Selection Grade) grade in the grade pay of Rs.8700 in pay band -4, Rs.37400 — 67000.

Chief Medical Officer (Non functional Selection Grade) grade officers on completion of seven years of
regular service in the grade pay of Rs. 8700 in pay band -4, Rs.37400 — 67000 will be promoted to
Senior Administrative Grade in the grade pay of Rs.10000 in pay band — 4, Rs.37400 — 67000.

(b) Specialist Grade Medical Officers

®

(ii)

(iii)

Specialist Grade Medical Officers in the grade pay of Rs.6600 in pay band-3, Rs.15600 - 39100 on
completion of two years of regular service in the grade will be promoted to Specialist Grade (senior
scale) in the grade pay of Rs.7600 in pay band-3, Rs.15600 - 39100.

Specialist Grade (senior scale) Medical officers on completion of four years of regular service in the
grade pay of Rs.7600 in pay band-3, Rs.15600 - 39100 will be promoted to Specialist Grade-I grade in
the grade pay of Rs.8700 in pay band -4, Rs.37400 — 67000.

Specialist Grade - I Medical officers on completion of seven years of regular service in the grade pay
of Rs.8700 in pay band-4, Rs.37400 - 67000 will be promoted to Senior Administrative Grade in the
grade pay of Rs.10000 in pay band -4, Rs.37400 — 67000.

C. In-situ Promotion Scheme for Non-Medical Scientific and Technical Officers

Promotion scheme under the Department of Health (Group ‘A’ Gazetted Non-Medical Scientific and
Technical Posts) In-situ Promotion Rules,1990 of the Ministry of Health and Family Welfare, Government of India,
are extended to Group A Scientific and Technical officers of this Institute like Bio-Medical Engineer, Computer
Programmer, Medical Physicist, Scientific or Senior Scientific officers and veterinary officer.

Salient features of the scheme are as indicated below:--

ey

@)

3)

It is personnel promotion of a candidate holding the post from the existing Scientist level to the next
higher Scientist level without any change in the post or in the designation there of.

Group ‘A’ Scientific and Technical officers possessing qualifications of Masters degree in Science or
Bachelor’s degree in Engineering or Technology from a recognised University or Institution or
equivalent are eligible for promotion.

A scientific or technical officer holding Group ‘A’ post shall be eligible for promotion up to and
including the grade of Scientist - level 4 carrying a grade pay of Rs.8700 in pay band - 4, Rs.37400-
67000, as follows-

(a) Scientist- level 1 officers working in the grade pay of Rs.5400 in pay band -3, Rs.15600 — 39100
shall be promoted to Scientist- level 2 in the grade pay of Rs.6600 in pay band -3, Rs.15600 —
39100 on completion of five years of regular service in the grade pay of Rs.5400 in pay band -3,
Rs.15600 — 39100 on the basis of assessment.

(b) Scientist- level 2 officers working in the grade pay of Rs.6600 in pay band -3, Rs.15600 — 39100
shall be promoted to Scientist- level 3 in the grade pay of Rs.7600 in pay band -3, Rs.15600 —
39100 on completion of five years of regular service in the grade pay of Rs.6600 in pay band -3,
Rs.15600 — 39100 on the basis of assessment.

(c) Scientist level 3 officers working in the grade pay of Rs.7600 in pay band -3, Rs.15600 — 39100
shall be promoted to Scientist- level 4 in the grade pay of Rs.8§700 in pay band-4, Rs.37400 —
67000 on completion of five years of regular service in the grade pay of Rs.7600 on the basis of
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assessment. Promotion to the next level of Scientist- level 5 in the grade pay of Rs.10000 in pay
band - 4, Rs.37400 — 67000 also exists in limited cases.

(4) Where an officer is promoted under these rules, the grades of the immediately held by him shall stand
upgraded to the next level to which he has been promoted and shall revert to the original level on the vacation
of it by the officer holding it.

D. Time Bound Promeotion Scheme

A Time Bound Promotion Scheme for the employees of the Institute was implemented with effect from 6
April, 1995 based on the recommendation of the Cadre Review Committee constituted by the Ministry of Health and
Family Welfare, Government of India under the chairmanship of Additional Secretary, Ministry of Health and Family
Welfare. Under the said scheme the employees are granted two financial up gradations on completion of ten years and
twenty years of regular service, respectively. The scheme was modified with effect from 3" November, 2010 to grant a
third financial up gradation on completion of twenty eight years of regular service. All Group ‘A’ (who are not
covered under any other promotion schemes), Group ‘B’ and Group ‘C’ employees of the Institute shall qualify for the
benefits under the scheme. Salient features of the scheme are as indicated below:

(1) Financial up gradation under the scheme shall be given to the next higher grade in accordance with the existing
hierarchy in a cadre or category of posts without creating new posts for the purpose.

(2) Financial up gradation under the scheme shall be purely personal to the employee and shall have no relevance to
his seniority position. As such there shall be no additional financial up gradation for the senior employee on the
ground that the junior employee in the grade has got higher pay scale under the Time Bound Promotion
Scheme. No stepping up of pay in the pay band or grade pay would also be admissible with regard to junior
getting more pay than the senior on account of pay fixation under the said scheme.

(3) Three financial up gradations under Time Bound Promotion scheme in the entire service of an employee shall
be counted against regular promotions availed from the grade in which an employee was appointed as a direct
recruit.

(4) Regular service for the purpose of Time Bound Promotion scheme shall mean the eligibility service counted for
regular promotion in terms of relevant recruitment or service rules.

(5) On financial up gradation under Time Bound Promotion scheme, the pay of an employee shall be fixed under
the provisions of Fundamental Rules 22(1)(a)(1).The financial benefit allowed under the said scheme shall be
final and no pay fixation benefit shall accrue at the time of regular promotion.

(6) All promotion norms are to be fulfilled for the Time Bound Promotion scheme. Promotion shall not be granted
under the scheme if an employee fails to qualify departmental or skill test prescribed for the purpose of regular
promotion.

(7) The Time Bound Promotion scheme is applicable to all employees including the Scheduled Castes and the
Scheduled Tribes employees formally. Hence reservation orders and roaster shall not apply to the scheme.

(8) In the matter of disciplinary or penalty proceedings, grant of benefits under the scheme shall be subject to rules
governing normal promotion. Such cases shall, therefore, be regulated under the provisions of relevant Central Civil
Services (Classification, Control and Appeal) Rules, 1965, and instructions there under.

(9) Since the provisions under the Time Bound Promotion scheme are similar to erstwhile Assured Career

Progression Scheme for Central Government employees, interpretations or clarifications of doubts with reference to
the provisions of Assured Career Progression scheme already given by the Department of Personnel and Training
will equally apply to the doubts on the provisions of Time Bound Promotion scheme.
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SCHEDULE-VII
THE PROCESSING FEE TO BE CHARGED ALONG WITH EACH APPLICATION FROM
CANDIDATES APPLYING FOR VARIOUS POSTS ADVERTISED BY INSTITUTE.
(See sub-regulation (3) of regulation 34)

Processing Fee
SL.No Category General/OBC SC/ST
I All Group ‘A’ posts including Faculty. Rs.2000 1000
) All Group ‘B’ posts Rs.1000 750
3' All Group ‘C’ posts Rs.750 500

Note: Indian nationals residing abroad can also apply for the posts by giving full details of educational
qualifications, teaching or research experience with copies of supportive documents together with an application
fee of US $25 for each application.

SCHEDULE- VIII

THE APPOINTING DISCIPLINARY AND APPELLATE AUTHORITY FOR VARIOUS POSTS IN
NATIONAL INSTITUTE OF MENTAL HEALTH AND NEUROSCIENCES, BANGALORE

(See clause (ii) of provisio to sub-regulation (2) of regulation 41)

Authority competent
SL. | Description of the Post Appointing Disciplinary to impose penalties | Appellate
No Authority Authority under rule 11 of the | Aythority
Central Civil Services
(Classification
Control and Appeal)
Rules,
1965

1) @) 3 “ 5) (6)

1 | Director Institute  Body | Institute Body | Institute Body-All | Central
(Subject to Rule Penalties Government
8of NIMHANS,

BANGALORE,
Rules 2012)

2 | Senior Professor, Professor, | Governing Body | Governing Governing  Body-All | Institute
Medical (Subject to | Body Penalties Body
Superintendent, ~ Principal | approval of
Library and Information | Central Govt.)

Officer.

3 | Additional Professor and | President President President - Governing
Group ‘A’ -Ministerial All penalties Body
posts.

4 Associate Professor, | Director Director Director-All Penalties Governing

Assistant Professor, Group Body
‘A’ Technical posts, Group
‘B’, and ‘C’ Technical and
Ministerial posts, Senior
Residents, Junior Residents,
Temporary posts in
Research Projects on a fixed
or time scale of pay from
research budget.
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SCHEDULE IX
ENTITLEMENT FOR ALLOTMENT OF STAFF QUARTERS AT NIMHANS CAMPUS

(See regulation 44)
Eligibility
SL.No Type of quarters Number of | (Grade pay or pay | Category of staff
quarters scale)
(In rupees)
1 Type-1 111 1800 Group ‘C’
2 Type-II 114 1900,2000 Group ‘C’
2400,2800
3 Type-III 124 4200,4600 Group ‘B’
4800
4 Type-1V 76 5400,6600,7600 Group ‘A’
8000,8700,8900,9000 | Assistant or
Associate
Professors
5 Type-V 36 9500, 10000 Group  ‘A’(Senior
Administrative
10500 and Grade) or
Additional
Professors or
Professors
6 Type VI 3 67000 — 79000 Senior Professor or
80000(Fixed) Director
Total number of quarters : 464
SCHEDULE- X

NATIONAL INSTITUTE OF MENTAL HEALTH AND NEURO-SCIENCES HEALTH SCHEME

(See regulation 45)

1. Introductory
NIMHANS Health Scheme (NHS) was introduced in the Institute with effect from March, 1997 with a view

to provide comprehensive medical facilities to the employees and their dependent family members. Employees retired
after this date had an option to join the scheme. Limited facilities are also provided to residents, full time students,
contract employees, and employees retired before March, 1997. Medical facilities are provided to the beneficiaries
under the scheme on the pattern of Central Government Health scheme (CGHS) on payment of contribution. NHS
cards are issued to all employees and pensioners which entitle them for free treatment at National Institute of Mental
Health and Neuro-Sciences Health Centre (NHC) and treatment at Government Hospitals or referral hospitals. Some
private hospitals and diagnostic centers have also been empanelled under the scheme where beneficiaries can go based
on the referral from Medical Officer, NHC. However in case of emergency the beneficiaries can approach the
empanelled hospital directly, and can produce the referral letter from NHC within forty eight hours. These hospitals or
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diagnostic centers provide treatment or diagnostic facility to the beneficiaries at CGHS approved rates. The
reimbursement of expenditure incurred in private empanelled hospital will be limited to the maximum of CGHS or
NHS rates. However, the expenditure incurred in Government hospitals will be reimbursed as per actual.

2. Persons eligible

The following members are eligible to avail medical facilities under the Scheme:

(1) All regular employees of National Institute of Mental Health and Neuro-Sciences including deputationists and
their dependent family members.
(i) Employees retired after March, 1997 and their dependent family members, who have opted for the scheme.

Retiring employees should exercise their option within one month of their retirement.

(ii1) Family pensioners who are dependents of the deceased NHS beneficiary.

Following limited facilities (for self only) are also available to residents, full time students, employees retired

before March, 1997, and employees appointed on contract if they request for the benefit:
(1) Free consultation or treatment at NIMHANS Hospital or NHC and medicines available

at NIMHANS will be issued to them.
(i) Free in-patient treatment at NIMHANS in appropriate wards commensurate with their salary or stipend or
pension.
(iii) Free investigations and diagnostic procedures available at NIMHANS including CT scan and MRI, advised by
consultants of NIMHANS only and not by outside

consultants.

Free drugs on outpatient basis shall not be issued. They are not eligible for any medical reimbursement

facilities.
3. Membership of the scheme

The membership of the scheme is compulsory for all the regular employees. The benefit under the scheme
commence from the date on which NHS card is issued to the employee. However, the contribution at the appropriate
rate would be recovered as soon as a person joins NIMHANS service, whether the NHS Card is issued or not.

Where both husband and wife are NIMHANS employees, contribution will be deducted normally from the
employee who is getting higher pay and he can prefer claims for self and eligible members of the family, according to
the status of the claimant. A joint declaration as to who will prefer the claim should be furnished. The option given in
the declaration can be changed as and when necessary depending on change in circumstances, such as promotion,
resignation, retirement, etc.

A female employee can include her parents or parents-in-law at her option for availing the benefits under the
scheme subject to fulfilling the conditions of dependence and residence. In case both husband and wife contribute
towards NHS, the parents of both will be entitled to the medical facilities, if they fulfill other conditions of eligibility.

An employee, whose spouse is serving in any organisation, which provides medical facility to its employees
and members of their family, can opt out of NHS and avail of medical facilities from the organisation in which his
spouse is working. In such cases, the employee shall have to give a written declaration that he will not be claiming
any medical facility from NHS. The employee need not make any contribution towards NHS in such cases.

Such of the employees, who have opted out of NHS, may apply for re-admission and avail the benefit of NHS
in case their spouse dies or resigns or is dismissed from the organisation, which provided medical facilities.

4. Pensioners settled outside Bangalore

Pensioners or family pensioners retired after March, 1997 and who are members of NHS, but settled outside
Bangalore can avail in-patient medical facilities at CGHS recognised hospitals. However, the medical reimbursement
would be restricted to the prevailing CGHS rates and the treatment should be taken at cities or towns where CGHS
facility exists after following all the prescribed formalities.

5. Contribution recoverable

A compulsory monthly contribution from regular employees and one time lump sum contribution from
pensioners who opt for the scheme as detailed below are recoverable under the scheme.

(a) Regular employees

(1) Contribution at the rate of one per cent. of basic pay i.e., pay in the pay band plus grade pay and NPA(where
ever applicable) from monthly pay bills of all employees.

(ii) During the period of suspension, contribution shall be recovered from subsistence allowance subject to the
condition that the difference shall be recovered if the suspension period is subsequently regularised as duty or leave.
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(iii) Contributions shall be payable for the leave period (other than extra ordinary leave), if the period does not
exceed four months. If the period of leave exceed four months, the employee can opt not to contribute, in which case
NHS facility will not be admissible.

(iv) Contribution for full month shall be payable if the initial appointment is made with in first fifteen days of a
month.

(v) At the time of retirement, contribution for the full month shall be recovered, if retirement takes place during
the last fifteen days of the month. However, the recovery is waived if retirement takes place during the first fifteen
days.

(b) employees on contract who opt for the scheme shall contribute 0.5 per cent. of their monthly salary for availing
of the benefit for self.
(c) Pensioners

Contribution to be made by the pensioners or family pensioners is at CGHS slab rates based on the grade pay
drawn by them at the time of retirement or death. Pensioners and family pensioners who opt for the Scheme have to
make one time contribution equivalent to ten years (120 months) subscription at the following rates based on their
grade pay as indicated below and get a permanent or whole life NHS pensioner card.

SI.No.  Grade pay drawn at the Contribution per month
Time of retirement or death

1. Up to Rs.1650 per month Rs. 50

2 Rs.1800, Rs.1900, Rs.2000,
Rs.2400 and Rs.2800 Rs.125

3. Rs.4200 Rs.225

4. Rs. 4600, Rs.4800, Rs.5400,
and Rs.6600 Rs.325

5 Rs. 7600 and above Rs.500

Contributions for periods less than ten years will not be accepted.

(d) Employees on extension of service or re-employment after retirement

Employees on extension of service or on re-employment after retirement shall pay normal contribution as in the
case of serving employees for availing NHS facilities. The period of extension of service or re-employment of such
persons and the contribution paid by them during that period will not count towards one time contribution payable for
whole life.

(e) Refund of contribution

In case of permanent shifting of residence by the NHS pensioner beneficiary out of Bangalore, refund of one
time contribution made will be allowed after adjusting the contribution for the years for which the benefit was availed
of. The pensioner has to make application for this purpose and surrender the NHS identity card to personal or staff
section.

6._Dependant family members
(a) Dependant family members of an employee or pensioner can avail of medical facilities under NHS, if they are

normally residing with him and their income from all sources including pension (before commutation) and pension
equivalent of death cum retirement gratuity benefit does not exceed Rs.3,500 plus dearness allowance on the basic
pension of Rs.3500 per month. The condition of dependency is not applicable to spouse and the spouse is
automatically included for medical benefits under NHS.

b) A declaration regarding income and the residence of dependant should be furnished by the employee concerned
once in the beginning of every calendar year. Personnel or Staff Section shall watch the declaration furnished by the
employees and take steps to delete the names of ineligible dependant from NHS card, based on the declaration.

(c) Family:The term “family”, for the purpose of availing of NHS benefits includes-
(i) husband or wife;

(ii) parents and step mother (In case of adoption, adoptive parents and not real parents. (In case of female
employees, either her parents or parents-in-law at her option, but such an option is not available to a female
family pensioner as she can avail medical facilities only for the dependents of the deceased NHS beneficiary);

(iii) children including legally adopted children or step children limited to two and in case of son, till he starts
earning or attains the age of twenty five years, or gets married whichever is earlier, and in case of daughter till she
starts earning or gets married, whichever is earlier irrespective of age;
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(iv) sons suffering from permanent disability either physically or mentally irrespective of age limit.

Note 1: The disability mentioned herein means — (a) blindness; (b) low vision; (c) leprosy cured; (d) hearing
impairment; (e) locomotor disability; (f) mental retardation; or (g) mental illness.

Note 2: Permanent disability means a person with eighty per cent. or more of one or more disabilities;

(v) widowed daughters and dependant divorced or separated from their husband (irrespective of age );
(vi)sisters including unmarried or divorced or abandoned or separated from husband or widowed (irrespective of
age-limit);
(vii) minor brothers.
(c) Addition to the family
Addition to the family may be allowed in the following circumstances, namely: —
@) marriage of the NHS beneficiary requiring inclusion of spouse’s name;
(i1) birth of a child; or
(iii) parents becoming dependants.
(d) Deletion of the name of an ineligible dependant:

It is the responsibility of the employee concerned to apply for the deletion of the name of a dependant from the
NHS card, when the dependant is no more entitled to the benefit eligible under the scheme in the following
circumstances; namely:-

(i) death of the eligible member in the family;
(i) divorce of spouse;
(iii) a member becoming ineligible on account of becoming outside the  scope of dependency due to
marriage, securing job, change of residence, etc.
The failure to do so is a good and sufficient reason for initiating disciplinary proceedings against the employees
concerned in terms of the Central Civil Services (Classification, Control and Appeal) Rules, 1965.
7. NHS Card
(a)  The benefits of NHS accrue to an employee from the date of issue of the NHS card. NHS cards of different
colors are issued to serving employees and pensioners. Stamp size photographs of the beneficiary and his dependant
family members will be affixed on the card duly attested by the officer issuing the card. Children below five years
are exempt from the requirement . The cost of photograph will beborne by the beneficiary.

(b)  Residents and full time students are also issued NHS card of a different color with photograph on collection
of one hundred rupees from them.

(c)  Employees should surrender their NHS identity Card to the authority who issued the card on retirement,
resignation or on being relieved from the Institute.

(d)  The pensioners availing of the facilities are required to change their family photograph in every five years and
get the identity card renewed by the authority issuing the card.

(e)  The medical officer, NHC may insist on the production of NHS card by the beneficiaries during each visit in
order to ensure that the facility is not mis-used by ineligible dependants.

(f)  Replacement of mutilated card : If an identity card gets mutilated, the card holder shall apply to the issuing
authority for issue of duplicate card along with the mutilated card and photograph. The issuing authority shall
issue a duplicate card in such case bearing the number of original card. If the request for a duplicate card is
made within five years of issue of original (mutilated card) the card holder shall be liable to pay one hundred
rupees as its charges. However no charges shall be payable, if the card was issued more than five years back.

(g) Loss of card - In case of loss of card, the beneficiary should lodge a complaint with the police and also
report the matter to Medical Officer In charge of NHC and to the authority who issued the card. A duplicate
card shall be issued in such cases on receipt of an application by the beneficiary along with the following
documents:

(i) copy of the complaint lodged with the police about the loss of original card;

(i) copy of First Information Report from police station;

(iii) challan for a sum of one hundred rupees towards issue of duplicate card along with the photograph of the
beneficiary and his dependant family members.
8._Medical facilities under NHS

(1) NIMHANS Health Scheme provides medical services at the level of NHC, Government hospitals and
referral hospitals, besides treatments at certain private hospitals recognised by NHS (empanelled hospitals).

(2)  NHS beneficiaries and their eligible family members can avail outpatient care facilities at NIMHANS
Health Centre. Specialist consultation also is available to them from visiting Honorary Consultants in the following
specialties on specified date and timings.
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Speciality

1. Neuro Ophthalmology 4. Endocrinology

2. Orthopedics 5. Obstetrics & Gynecology
3.EN.T

Free supply of drugs prescribed by the Medical Officer or Honorary Consultants, administration of injections or
dressing or minor surgical procedures, etc. are provided at Health Centre.

(3) NHS has recognised certain hospitals and diagnostic centers in Bangalore, which are empanelled under CGHS
for central Government employees. The services of those private hospitals will be available to NHS beneficiaries in
addition to the Government hospitals in Bangalore. The beneficiaries are required to produce the NHS Card issued to
them and obtain referral from Medical Officer, NHC to avail the facilities in the approved hospitals. However, in case
of emergencies, they may contact the hospitals directly, producing the NHS Card and obtain the referral letter within
twenty four to forty eight hours. The approved hospitals would be charging for the services provided by them as per
the CGHS approved rates. The expenditure incurred in excess of the limits prescribed, has to be borne by the
beneficiary. The Medical Officer, NHC, should obtain an undertaking to this effect from the beneficiaries in the
prescribed form before referring them to recognised private hospitals. The beneficiaries are required to make payment
to the hospital and claim reimbursement from the Institute later.

(4) With effect from the 16™ May,2012, a CASH LESS SERVICE is introduced for in-patient treatment at the
empanelled hospitals. Under this scheme empanelled hospitals will not insist on payment from the beneficiary. They
will send the bill to the authorised Bill Clearing Agency who, after scrutinising the bill, will authorise NIMHANS to
release payment to the hospital concerned.

9. Hospital accommodation
(1) NHS beneficiaries admitted in NIMHANS Hospital are entitled for the
following types of accommodation, namely:-

Category Type of ward
(a) Faculty and Group ‘A’ Officers - Special Ward — single bed
(b) Group ‘B’ and ‘C’ - Special Ward — sharing.
(c) Group ‘C’ employees in the grade pay of Rs.1800. - General

In case the entitled ward for an employee is not available at the time of admission, he shall be admitted to the next
higher category of ward with the prior approval of Medical Superintendent.

(2) The entitlement of accommodation in private hospitals recognised under NHS is
based on pay or pension drawn as indicated below:

Ward Entitlement Pay in the pay band or pension or
Family pension drawn per month
1) General Ward Up to Rs. 13,950/-
2) Semi-Private Ward Rs.13, 960 to Rs.19, 530
3) Private Ward Rs.19540 and above

(3) The monetary ceiling for determining the entitlement of nursing home

facilities in Central Government or State Government or Municipal hospitals
is pay in pay band or pension or family pension of Rs.13, 950 per month and
above.

(4) Free diet: NHS beneficiaries shall be entitled for free diet during
hospitalisation. The monetary ceiling for free diet is pay or pension or family
pension of 7450 per month. It is also extended to the beneficiaries undergoing
treatment for T.B., Leprosy, Mental illness, Cancer and HIV/AIDS, Renal
dialysis therapy, Thalassemia in Central Government hospitals, subject to the
condition that free diet will be restricted to those drawing their pay in pay
band- 1 or retired from a post which now carries pay in pay band- 1 and
further subject to monetary limit of Rs.11160 per month.
10. Indoor treatment at private hospitals and package deal rates:The procedure for indoor treatment at recognised
private hospitals and the package deal rates shall be as prescribed by Government of India for CGHS beneficiaries
from time to time.
11. Reimbursement of air- conditioning charges

NHS beneficiaries are entitled for air-conditioning charges or expenses as heating arrangement subject to the
following conditions, namely:-
(a) treatment should be undertaken in a Government hospital or NHS recognised private hospital;
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(b) treating Medical Attendant should certify that the air conditioned room or heating arrangement is absolutely
essential for patient’s treatment or is a normal part of

hospital amenities to all private wards.

12. Reimbursement of the cost of the disposable surgical sundries

(1) NHS beneficiaries are entitled to reimbursement of cost of disposable surgical sundries as per CGHS norms
subject to the condition that the treating specialist or doctor certify that the disposable surgical sundries were essential
as part of treatment.

(2) The surgical sundries mentioned here includes those surgical subsidiaries as are used in surgical and other
operations which cannot be reused, and not common surgical material like gauze, bandages, leucoplast, cotton, crepe
bandage, etc., which are supplied from the hospitals.

13. Reimbursement of blood transfusion charge

NHS beneficiaries are entitled to reimbursement charges on blood transfusion subject to the condition that the treating
physician certifies that the specific blood group was not available in the hospital and the charges of blood are
comparable with rates of Red Cross, State or Central Government hospitals.

14. Supply of medicines

(1) Utmost economy should be exercised by the Medical Officer, NHC while prescribing medicines. Where medicines
of lesser cost but of equal therapeutic value are available, only those should be prescribed. The following procedures
are prescribed for the supply of medicines to NHS beneficiaries for outpatient treatment, namely:-

(i) the Medical Officer, NHC shall arrange to dispense the drugs available at NHC;

(i1) in respect of drugs not available at NHC, the Medical Officer, NHC shall issue the prescription in the prescribed
form in duplicate and then the NHS beneficiary may submit the copies of prescription at the medical store
maintained by the Janatha Bazar (KCCF Unit) at NIMHANS premises and collect the medicines without
making any payment;

(iii) in case of non availability of medicines at the Medical Stores, Janatha Bazar, the beneficiary may handover the
prescription to them and the medical stores, Janatha Bazar, will arrange to purchase the medicines locally and
supply it to the beneficiary at the earliest;

(iv) cost of medicines purchased by beneficiaries from outside is not reimbursable;

(v) 1in respect of drugs prescribed by Honorary Consultants or Specialists of NHS recognised hospitals, the
beneficiaries may obtain fresh prescriptions from the Medical Officer, NHC in the prescribed form in duplicate
and the same procedure as above to collect the medicines from the Medical Stores of Janatha Bazar may be
followed;

(vi) supply of medicines through NHC in respect of treatments for diseases like cancer, heart, neuro surgery, organ
transplant and hip or knee replacement, etc. shall be allowed on the basis of the prescription provided by the
specialist of the hospitals recognised under NHS subject to the condition that a utilisation certificate is obtained
from the concerned treating specialist from time to time;

(vii) besides, cost of Out Patient Department medicines for post-operative cases of major cardiac surgery or
cardiology, oncology cases, post operative organ transplant cases or joint replacement cases or major neuro
surgical or neurology cases is allowed to be reimbursed provided a utilisation certificate from the treating
specialist is obtained and the initial treatment has been taken with prior permission of competent authority in a
Government or private recognised hospital;

(viii) NIMHANS Health Clinic will issue medicines up to one month at a time to patients suffering from chronic
illness like diabetes, tuberculosis, heart ailments, hypertension, IHD, epilepsy, etc., and in exceptional cases,
Medical Officer, NHC can issue medicines for a period up to three months at a time to such patients provided
the specialist has prescribed the medicines for a longer period;

(ix) issue of same medicines beyond three months requires review by Specialist or Consultant, and if the Specialist
or Consultant recommend the continuation of same medicines, Medical Officer, NHC can issue the medicines to
the beneficiaries for period exceeding three months and such reviews may be conducted in every three months;

(x) Medical Officer, NHC should refer the cases for review by Consultant or Specialist, at least once in three
months, where the medicines prescribed by them earlier are continued for longer periods, to find out whether any
changes are required, and in cases of chronic illness such as diabetes, tuberculosis, heart ailments, epilepsy,
hypertension, etc. where the Specialist or Consultants has prescribed medicines for longer periods, the necessity of
conducting such reviews may be insisted at the discretion of the Medical Officer, NHC.

(2) Inadmissible Medicines
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A list of inadmissible medicines are circulated by the Ministry of Health and Family Welfare, Government of
India, which includes preparations classified as foods, preparations commonly used as tonics, expensive drugs,
laxatives or other elegant and proprietary preparations. The Medical Officer, NHC, should not prescribe such
medicines to the beneficiaries. Though the list of medicines circulated by the said Ministry is not exhaustive, the
Medical Officer, NHC has to take a decision whether a particular medicine or preparation falls under any of the broad
categories specified in the list and not to prescribe them. Accounts section, while scrutinising the claims for
reimbursement, should see that the claims for such medicines are not admitted.

(3) In patient treatment

In cases of inpatient treatment in NHS recognised hospitals, reimbursement of expenses including cost of
medicines as per NHS Rules will be made to the beneficiaries.

15. General

Orders issued by Ministry of Health and Family Welfare, Government of India, from time to time with regard
to specialised tests and treatments and other procedures in respect of Central Government employees under CGHS
shall also apply to the beneficiaries under NHS.
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